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.LEGISLATIVE ASSEMBLY. 
TU6Ida1l, 'lit March, 1989 

The Assembly met in the Assembly Chamber of the Council House at 
Eleven of the Clock, Mr. President in the Chair. 

:\Jl. 

QUESTIONS AND ANSWERS. 

FACILITIES POB EmGBATION TO ~B.AZJL. 

583 .• ][r. Bhuput SiDg (on behalf of Mr. Gaya Prasad Singh): (a) Is 
.jt a fact that the approximate number of Indians in Brazil is about 2,000; 
and are Government aware that Brazil is a vast countrv with ahlDdant 
natural resources, and climatic conditions similar to those of India.? 

(b) Are Government aware that the Government of Brazil has opened 
her door on an equal basis, and without racial prejudice to all emigrants" 

(c) Are Government aware tha.t from 1926 to 1980 an annual average 
'Of one lakh of emigrants landed in Brazil from Europe, Japan, and other 
'countries? 

(d) Are Government aware that much propaganda is done in many 
European countries, and in Japan, with a. view to encourage emigration to 
"Brazil ? 

(6) Are Government aware of the existence of the Indo-South .American 
Travellers' .Aid ·S-ociety, 189, Homby Road, Bombay, which diasemiDatea 
information on Brazil to intending emigrants and travellers? 

(f) Do Government propose to explore the possibility of assisting the 
-Colonial retumed Indians to settle in Brazil by issuing necessary pauporfi1J, 
'and affording other fa.cilities for emigration? 

(g) Is there any officer located in Brazil to look after the interests of 
-the Indians in Brazil? If so, who is he? 

Sir 1:V81JD Howell: (a) Government are prepared to accept the infor-
mation supplied by the Honourable Member as substantially correct. 

(lI) Government have no special information a8 to the general immi-
gration policy of the Brazilian Government, but they are a'\Vare tl.nt. it 
ipoSued a decree prohibiting all foreign immigration for a period of one 
year Vl{ith effect from the 1st January 1981. It is believed to be still in 
·force. 

(e), (d) and (e). Government have no special information. 
(f) In view of the answer to part (b) Government do not consider that 

any useful purpose would be served by taking up thEl/ Honourable Member's 
·suggestion ,a~ present. 

(g) IDs'M:ajesty's Ambasl!lador in B:razil a.t Rio de Janeiro is respon-
"Sible for looking after the interests of all British subjects· in that eountr:v_ 

( 1311 ) A 
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TEST RoOMS IN THE NEW DELHI AND AGBA CENTRAL TELEGRAPH OFFICES. 

584. ·lIr. Bhuput Sing: (a) Will Government be pleased to refer to 
starred question No. 531 of the 12th March, 1930, and state whether 
the fitting of the Test Room in New Delhi and Agra Central Telegraph 
Offices has proved, in any way, advantageous over the systems employed-
previously, if so, how? 

(b) Do Test Rooms need, necessarily, additional staff to work them? 
If so, why and what such additional staff? 

lIr. T. Ryan: Sir, as questions Nos. 584 to 590 inclusive all relate to-
~e same subject, with your permission I shall deal with them together;. 
and as my answer is rat.her long'I would ask your permission to lay i.t 
on the table instead of reading it. 

lIr. President (The Honourable ;S'ir Ibrahim Rahimtoola): I am afraid 
you have got to read it. 

lIr. T. Ryan: Sir, because the term "Test Room" is somewhat mis-
leading, and has, I think, misled the Honoura.ble Member, I shall begin bv 
giving a short expl.anation of what the TesiJ Room system really is. ~ 

In all the big telegraph offices a great de8i1 of the work is 'dealt with 
by high-speed telegraph apparatus which is both complicated and delicate. 
Part of this apparatus must necessarily be under the hands of the opera-
tive staff but other parts need not be on the instrument tables as has how-
ever generaUy been the practice in the past. This latter part of the 
equipment requires the cons.tant attention and supervision o£ the technical 
engineering staff, both to supervise i¢s regular operation and to correct 
defects as 'quickly as possible when they' occur. The Test Room system, 
though its introduction represents an important change, does not repre-
sent any fundamental alteration in the system of telegraphy employed or 
in the methods of handling traffic; it consists essentially only in the 
removal from the telegraphists' tables afthe apparatus not required in 
the actual manipulation of the sets, and its segregation, either in a 
separate room, or, at least, in a separate part of the instrument room where 
it can be under the close supervision to which I have already referred. 
This arrangement is, I am informed, the standing practice now-a-days in 
America; it has lately been adopted by the British Post Office at LeMs 
and at Glasgow; and I have seen an authoritative statement that it is 
likely to be extended to other large offices in Great Britain. 

The advantages secured by this arrangement are, briefly, that it makes 
for improved speed in disposal of traffic by confining the operators' atten-
tion to the instruments which concern them and by facilitating technical 
control and the rapid elimination of difficulties in working. 

I now proceed to answer the specific questions asked by the Honour-
able Member. 

No. 584.-(a) In the case of the New Delhi Office no other system 
has been employed, as the Test Room system was adopted from the outset 
when the office was originally fitted. Experience both in New De1hi and: 
Agra has shown that the Test Room system affordFl tile advantages in 
w(')rking to whic}l I have just referreCi. 

·(b~ No. 
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No •. 585.-(0.) No special tech~ical officers are ~gaged . 
• (b) In New DelhD, during the Delhi SeaSon Rs. 1,847 per mensem; 

during the Simla S6&son Rs. 1,694 per mensem; in Agra Rs. 3,056 per 
mensem; ,not allowing for the recent cut in pay. . 

(Ie) In New Delhi it would be the same as stated. In Agra bebre the 
introduction of the Test Room, the expenditure was Es. 2,809 per mensem. 
The slight increase in the case of Agra is not neeessa.rily connected with 
the introduction of the Test Room system. 

(d)The cost of installing the Test R<>om in Ne}V Delhi' was' included 
in the orig.ina.l -cost of the office and to calculate s'eJl.,"'Stely· the cost of. 
the Test Room at this stage would be. practically _ossible. As I'P.gards 
Agra, reference is invi:l;ed to the reply given by the Honourable Sir 
Bhupendra. Nath Mitra on the 12th March, 1930, to item, .(b) of starred 
questioQ, No. 531 asked by Sir Muhammad Yakub in the Legislative 
As&embly~ . 

(6) The information is not available. but there is .no reason to think 
that the expenditure has increased. 

(f) No. 

No. 586.-(a) Yeq .. When .Test Boom and non-Test Room offices work 
in conjunction, nothing results beyond the normal transmission of tele-
grams. 

(b) I have S'lready answered the first parts of this question. The 
different telegraph systems employed by the Department are :!\forse, 
Baudot and. the Teleprinter system, of wQich the first two have been 
employed for many years, and 1ihe last is still under triai. On the wireless 
circuit between Madras and Rangoon the Wheatstone system is also in 
USe. 

(0') No. 
No. 58 i.-Telegraph Masters are members of the Traffic Staff who 

devote the whole of their time to Traffic duties which are mainl, super-
visory. By 'technically quaJified officers', I understand the Ho:nnu!"able 
Member means members of the Electrical Staff who' devote then- time to 
technical duties consisting mamly of the regulation of the electriaal equip-
ment; the localisation of faults, etc. I do not understand the Honour-
able ¥ember's concluding enquiry. 

No. 588.-A. Committee of departmental officers investigated the 
working of the Test Rooms. As a result it has. been decided that, while 
there are certain di:sadvantages in the use of separate Test' Rooms, it is 
clear that the system has many important advantages from 'the traffi(l and 
engiDeeripg points .of .view, and it has been decided tha~ in fitting new 
large Telegraph Offices or refitting old ones, the system should h future 
be adopted with suitable modifications based on the valuable experience 
gained at New Delhi and Agra. The Electrical Enginet:r-in-Chief was J;l.ot 
consulted before the scheme was adopted, but it had t'he approval of his. 
superior offi~er, the Chief Engineer, Posts and Telegraphs. The E'lec-
trical Engine~"in-Chiefl was .a member of the Committee to which I hltve 
just referred, and was a'pa.rty to certain criticisms of the manner in which 
the test rooms had been installed and to recommendations for m{)difica-
,ions in future practiee. 
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589. No. Of all the circuits in New Delhi and in Agra one working 
circuit has been fitted in the Instrument Room in each station, the de-
parture from the normal Test Room method of fitting being for compara.-
tive purposes. Arrangements are being made to fit these according to the 
standard Test :Room method. 

590. No. Government do not propose to abandon the Test ~m 
system but rather to extend its use for the reasons I have already given. 

• • ~ ""1 "r ,)" 

1Ir. Bhuput Sing: Will the Honourable Member in charge kindly in-
forI ~ the House whether such test rooms are esta.blished in a.ny other big 
office in India except Delhi and Agra.? 

1Ir. T. Ryan: Not in India, Sir. They' have been introduced in the 
-first instance experimentally in Delhi and Agrs following the practice in 
America.. It has also been adopted, as I explained, in the United 
Kingdom. The intention is to adopt the same system with suitable 
modifications as the result of the satisfactory experiencA .:>btained. 

TEClINICAL STAFF AND CoST 01.1' TEST ROOMS IN THE NEW DELHI AND AGRA 
CENTRAL TELBGlU.PR OIl'l!'lCES. 

+585. ·1Ir. Bhuput Sing: (a) What special technical officers are engaged 
in working the Test Room at New Delhi and Agra Central Telegraph 
Offices? How many of each cadre? What are their respective salaries '} 

(b) What is the actual cost incurred, separately, on technical staff in 
both Test Rooms? • 

(c) What is the cost of staff, normally, with the Test Room elimi-
nated? 

(d) What is the additional expenditure on extra apparatus. fittiTJgs, 
etc., incurred on each Test Room, separately? 

(e) What is the recurring maintenance ch&rges, annually, on the upkeep 
of apparatus, plant, renewals, etc., hitherto, since the inception of the 
Test Room scheme for each centre? What. were the recurring charges, 
1>reviously, without the Test Room? 

(f) Is is a fact that New Delhi and Agra, are possessed, virtually, of 
two Telegraph Offices each ,-one, the Test Room, whilst, the other the 
Signal Office itself, causing thereby, duplicity of apparatus and staff and 
consequently a duplication in expenditure throughout? 

f 
RESULT 011' INSTALLATION 01.1' TEST RoOMS AT THE NEW DELHI AIm AoBA. 

CENTRAL TBLEGRAPH OFFICES. 

t586. ·1Ir. Bhuput SiDg: ~a). Has the installation of the Test RO?m 
device in Agra and New DelhI, unproved or accelerated, the real working 
capacity of the various systems of telegrsl?hy e~ployed.? If not, what 
cause or justification is there for the super-ImposItIOn of the Test Room? 
Vv"hat actually result-e when Test Room and non-Test Room Offices vork 
",ach other? 

tFor answer to this queStion, see anl!wel' to question No. 584. 
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(b) What warranted the introduction of the Test Room? How has the 
Test Room simplified matters? What are the various telegraph systems 
employed by the department and how long have they been in use? 

(0) Is it true, a working telegl'aph line, between the Test Rooms of 
Agra and New Delhi is kept aside and set apart, solely, to facilitate Test 
RooIr business? If so, has any revenue loss been sustained, hitherto, 
on this item alone? If so, what? 

UTILIZATION 01' SUVICE8 OJ' TEOlIliICAL OI'JI'ICBBS IN THB NEW DELHI ANI) 
AOBA CBNTlUL TBLBOBAPH 01'1'10118. 

t587. -llr. Bhuput Sing: How are the services ot Telegraph Masters, 
also technically qualified officers, utilized in their- respective technical 
capacity, in New Delhi and Agra offiaes? H not, why not? 

MERlT8 OF THlI TBLBOBAPH TEST ROOM. 

t388. -J[r. Bhuput SiDg: Has there been a depe.rtmental enquiry set 
up heretofore to examine the real merits and demerits of the ·rest Room? 
If so, what was the finding under each count? W&E the Chief Electrician 
consulted before and after the scheme materialized? H so, what was his 
considered opinion in every aspect and in both instances? 

Cmcurrs 01' TBLBOBAPR !.mB8 BNTBBDTO NEW DBLm AllD AOBA. 

t589. -Kr. Bhuput Sing: Is every single working circuit or Jine fOnter-
iog both New Delhi and Agra Offices terminated at the Test Room and 
thence, extended or projeated into its respective Signal Office? If not, 
what are the exceptions, if any, and reasons for departure in each ease f 

ELDIINATION OJ'TBLlIGBAl'B TBST RooMS AT AOBA AllX) NEW DBLm. 
t390. -llr. Bhuput Sing: Are Government aware that by eliminating 

immediately the two Test RooIDS altogether at the Agra and New D~ 
CentnJ Telegraph Offioes, there would be a saving of anotber 50,000 rupe_ 
at least, annually, to a distreuing budget? Do Government propcll8 to 
abandon the Test Room at once? If not, why not? 

ALLOWAllCD8 IN TO OnICB OJ' 'l'IIII RAILWAY BOABD. 

691. ·¥r.B. O. Jmra (on behalf of Mr. B. N. Misra): (el) 1& it a 
fact that orders were issued by the Railway Board to discontinue all special 
and compensatory allowances in all offices including the Railway Board on 
and from 1st August, 1981. 

(b) Is it a fact that the order was subsequently interpreted to apply 
only to subordinate offices and not to the Railway Board Ofliee itself, the 
Central Standardisation Office, etc.? , 

(0) If the answer to the above is in the aflirmative, will Govemment 
be pleased to say: 

(i) how many men are getting these allowances in the Railway 
Board Office, Central Standardisation Office and the Ohief 
Publicity Office and what is the total cost per mensem on that. 
.ccount; and 

(ii) if they propose to discontinue these allowanoes forthwith? 

tFor answer to t.his question. ue answer to question No. 584. 
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Sir AlIA PIl8OIII: (a), (b) and (0) (ilJ. In April 1931, the Railway 
Board iswed instructions to the' Agents of State-managed railwa"s and 
Heads of offices subordinate to the Railway Board that aU special pay 
attached to particular posts should be considered as withdraWIll' with effect 
fr:lm the 1st July, 1931 unleBS specifically' renewed. The intention was to 
bring each case under review. The instructions did not apply to com-
pensatory allowances. Although the Chief Controller of Standardisation 
was not addressed officially, the instances in which special pay was 
attached to posts in that office were· reviewed in the same wavlls other 
posts. The same procedure was followed in respect of posts in: 'he Rail~ 
way Board's Office. 

(0) (i) The number drawing special pay at present is 22 and the cost 
is Rs. 2,700 per mensem. The cost of compensatory allowances cd these 
establishments is Rs. 325 a month. 

.J~ 

OFFICE HoURS IN TlDD OJ'll'ICE OF THE CONTBOLLD OF RAILWAY AOOOUNTS. 

592. *:Mz. S. O. Kiva (on behalf of Mr. B. N. Misra): IR it 1\ fact 
thAt hours of office attendance have heen altered only in the Controller 
of Railway Accounts Office from 10 A.M. to 5 P.M. whereas in the I:ailway 
Board the same hours continue? 

Sir Alan Parsons: In' the office of the Controller of Railway Accounts 
the office hOUl'Sare 7 hours a day' for 5 days in the week with a half 
hour recess making 6i hours net. and on Saturdays 4 hours, no recess 
being granted. In the office of th,e Railway Board the office hours aJ."e 
6 hours a day for 5 days in' the week and 3! hours on' Saturdays, no 
recess. being granted. 

DrSCIUBGE OF TlmPOBA.'BY STAD IN THE CONTBOLLlm. OF RAILWAY 
ACCOUNTS OFll'tCE. 

593. *JIr. S. O. 'JIltra (on behalf of Mr. B. N. Misra): (a) Is it a fact 
that some six temporary men out of the temporary staff ,of t}le Railway 
!Bpard's "Office were transferred 'along wiobh the sta.tisticM wOrk ~ thE> 
Controller of Railway Accounts· Office .and were given promises by the 
Deputy Secretary, Railway Board, that they would be confirmed against 
the six posts in class two that they were carryiIig with them? 

(b) Iii it a fact· that only one man was -confirmed and that W86 also 
because he was a member of the minority community? If so, why? 

(c) Is it a fact that the temporary staff in the Railwai' Board's Office 
are i}ein~~ provided for while these temporary men are bel~g thrown. out? 
Is it a fact that some of them. are far semor to those ill the RaIlway 
B"orn:d ' .. '('iDce? 

(d) Is it 6 fact that men with more than 25 years' service are being 
kept while young and low-paid staff are being thrown out in' the Con~roller 
of Railway Accounts' Office? Do Government propose to retam the 
young staff in place of those who have put in more than 25 years' service 
or those who are inefficient among the permanent staff? 
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Sir Alan ParsoDl: (a) The only aSS1Jl"ance given to the 6 tempor~ry men 
eoncerned was 'that they would not be adversely affected by the transfer. 

(b) Only one man was co~nne4 because the efficiency and seniority 
-of other temporary men already working in the Controller of Railway 
ACC'luntS office had also to be considered. 

(c) Owing to retrenchment the 5 remaining men in the Controller of 
Railway Accounts Office are being discharged. Temporary men in the 
Railway Board's office are also being discharged. 

(4) I am informed that there is only one clerk with more than 25 years 
service in the Controller of Railway Acoounts Office.., bub he is not approach-
ing superannuation. The selection for discharges is being made strictly: 
in accordance with the orders in the Railway Board's letter No. 6B3-E. G. 
of the 3rd March, 1931, and Government see no reason to alter these 
orders. ., ' 

DISCllABGB OF THJn'ORABY STAJ''' IN TBB CONTllOLI..BR OF RAILWAY 
ACCOUNTS OFFICE. 

594. *JIr. S. O. lI1ua (on behalf of Mr. B. N. Misra.): (4) Is it a. fact 
that when some eight posts on account of the transf~ of the statistical 
work in the Controller of Railway, Aocounts Office were permanently and 
oro visionally filled, ,seniority and efficiency of all the temporary clerks' Vias 
considered and those who were not considered were either junior or in. 
-efficient? 

(b) If the answer to the above is in the affirmative, 'why are junior 
men being given preference over those who are senior and, were PlOvj.si~y 
~onftnned? ' , 

(c) Are Government prepared to investigate the matter and reconsider 
the case of the,temporary clerks in the Con~Her, Railway Acootmfll' Office, 
if Jiot;why not? 

Sir Alan Parsous: (a) Yes, except for persons on aeputation, from other 
-offices. 

, . . '. . . \' •. ;. ~ ~ ~ !, , .:.:., .• ,:; 

(b) No junior ,men have so far been given any preference, though, I 
understand, that one comparatively junior clerk is being considered for 
preferential treatment on account of his e~pti~ g~;work., . , " 

(c) No. Government are satisfied that their orders on' the subject are 
'being carried out. 

ALLOWAl!fCBS OF DAJ'TRIBS IN TBB RAILWAY DBl"ARTMEl!lT. 

595. *Jrtr. AbdUl .. tin Ohaudb.ury: (a) Is it a fact that the Railway 
Department have cut down the allowance of daftries above Rs. 40 by half 
and have also cut down the pay of lower paid daftri~ according to certain 
other criteria-thus penalising men in both ways? H so, are they' prepared 
to exempt lower paid daftries from the cut in accordance with the Honour-
able the frome Member's reply to starred question No. 875 on the 16tli 
Februa.ry, 1932? 

(b) Are allowances of daftries counted 'towards pension? If noli, 
'Why not? 
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81r AIaD P&rIDD8: (a) The allowance of daftries above Rs. 40 has not 
been cut by half. The inferior staff in the office of the Railway Board an 
governed by the rules applicable to railway employees generally. The 
temporary reduction in pay of the inferior staff is as, follows: 

(i) Whm pay does not exceed 
Be. 30 • 

(ii) When pay exceeds Rs. 30. 

half anna in the rupee for every 
completed rupee. 

ODe anna in the rupee for every 
completed rupee. 

(b) If the Honourable Member's question relates to personaJ. allowance 
now termed personal pay, such pay will count towards pension provided 
the a~ount of pensioDJ does not exceed lb. 20 p'er mensem. 

Kr. Abdul IlatiD Ohaudh111'1: In view of the fact that the other Gov-
ernment departments do not make any cut in the pay of the low paid 
daftries, will the Government reconsider their decision as rega.rds the in-
ferior staff in the Railway Board? 

Sir Alan P&r8DD8: The question was very carefully considered whether 
daftries in the Railway Department should be treated on the same footing 
as the daftries in the other civil departments and it was decided that it 
would be 'more just to treat them like other railway employees. 

Kr. Abdul .atiD Ohaudhury: Does the allowance of superior officers, 
count towards pension? 

Sir .&laD. Paraou: I am afraid I do not understand what superior offi-
cers the Honourable Member is referring to. 

Ill. Abdul KatiD Obaudh1llf: In connection with my question whether 
the allowances of daftJ,'ies count towards pension, I want to know whether 
the allowances of superior officers count towards pension. I mean officers 
above the rank of da.ftries? 

Sir Alan ParBODI: There is no distinction between one officer and an-
other in the matter of the emoluments which count for pension. 

, lIr. Abdul Jlatin ahaudh1llf: In the case of what class of officers do 
the allowances not count for pension 7 

Sir Alan ParsoDl: I find some difficulty in following what the Hon-
ourable Member wishes to get from me. There are certain emoluments 
which count as pay for reckoning pension. There is no distinction between 
one class of officers and another in so far as the nature of the emoluments 
which count for pension is concerned. 

Jlr. Abdul .&tiD Obaudhury: I want to know if in the case of a cer-
tain class of officers the allowances do count for pension, why should they 
not count for pension in the C8se of the daftries? 

Sir Alan ParsoDl: I have informed the Honourable Member that such 
'allow.ances as personal pay count towards pension provided the amount of' 
penSIOn does not exceed R.s. 20 per mensem. 
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1Ir. Abdul KatiD Obudhury: Do these daftries got Provident Fund and 
other benefits enjoyed by other railway employees? 

Sir Alan P&I'8OlIIo: If the daftrles are non-pensionable, they belong to 
the Railway Provident Fund and enjoy all the benefits of the Provident 
FUll..:. as enjoyed by other railway employees. 

TRA.VELLING .ALLOWAlfCES OF DFEBIOR SERVA.NTS OF THE GOVBB.NIIDT 
OF INDIA. 

698. *JIr. Abdul _ .. tiD OhaudhUI'J: . (a) Is it .. a iact that trave~ 
allowance for the' family of an inferior servant of the Government of 
India is limited to only two railway fares when moving between Simla 
and Delhi at 'the time of the seasonal move of offices? 

(b) Are Government aware that this puts out of pocket such of the 
inferior servants as have more than two family members? 

(c) If so, do Government propose to remove this hardship? If not r 

why not? 

The KOD01I1'&ble Sir .Tames Orera.r: (a) Yes. 
(b) and (c). Until 1930 the grades of servants referred to used to 

receive only a double third class fare. In that year in recognition of the 
fact that this was inadequate for those of them who travelled with their 
families, it was decided to grant to all inferior servants in the Secretariat 
proper who move with their families one extra fare for a wife and another· 
fare or two half fares for child or children, in addition to the two fares 
previously granted. Government do not consider that there is now· any 
appreciable hardship that calls for removal. 

Mr. B. DU: In case of persons having more than two wives. do Gov-
ernment also allow fares for two wives and more? 

fte KOJlOur .. ble Sir .Tame. Oretl,r: The rules are made to provide for 
lI.ecessities and not for luxuries. (Laughter.) 

ELECTION OF MEMBERS TO THE STANDING COMMITTEE FOR 
ROADS. 

Mr. Prealdenti: I have to inform the Assembly that the following six 
members have been elected to serve on the Standing Committee for }toads,. 
namely: 

1. Mr. G. Morgan. 
2. Mr. Uppi Saheb Bahadur. 
3. Mr. A. H. Ghuznavi. 

I ,.",.. 

4. Rai Bahadur Pandit T. N. Bhargava. 
5. Rai Bahadur Sukhraj Rai. 
6. Mr. N. R. GunjaJ. 



MESSAGES FROMTHECOUNOIL OF STATE . 

. Slcl'etaq of tile Assembly: 'Sir I the following two Messages have been 
received from the Council of State. The first Message is: 

"I ,am directed to inform you that the Council of State baa, at. its me8t.iiig held 
-on the 29th February, 1932, agreed without any amendments to the following .Billa 
-which were pB8l!ed by the Legislative Assembly at its meetings held on the 3rd, J.2t,h 
and 22nd February, 1932, namely: . 

A Bill to amend the Indian Companies (Amendment) Act, 1930, for a certain 
purpose, 

:A Bill to repeal the Employers and Workmen (Disputes) Act, 1860, 
A Bill to extend the operation 'of the Wheat (Import Duty) Act, 1931, 
.A Bill to amend the Indian Finance £~p_ent&ry and ExtendiJlg) Act, J.931, 

for a certain purpOse, and 
A Bill to provide for the fostering and development of the, wire and wire nall 

industry in British India ... 

The second Message runs as follows: 

"I am directed to inforiri yoU:' that the Bill to define and amend the law relating 
to partnership which was pa.8IIed by the Legislative .Assembly at its meeting held on 
the 17th Febrna.ry, 1932, was passed by the Council of State at its meeting held on 
the 29th Febrna.ry, 1932, with the following amendments, namely: 

'I. In sub-clause (1~ of claUse 11, for the words "The mutual rights and duties", 
the words. "SUbject. to the provisions of this Act, tl1eintitual rights ana duties" were 
snbstituted. 

2. For sub-clause (6) of clause 30, the following sub-clause was substituted, namely: 

'(6) Where any persOn has been admitted as a minor to the benefits of partner-
ship in a firm, the ·burden of proving the fact that such person had no 
knowledge of such admillBion until a particular date after the expiry of 
six months of ,his attaining majority shall lie on the person asserting that 
fad.'." .' . 

3. For sub-clause (4) of clause 69, the following sub-clause was substituted, 
.namely: 

'(.I) This section shall not apply-
(a) to firms or to partners in firms which have no place of business in British. 

India, or whose places of business in British India are s~tUbtod in 
areas to -which, by notification DoBer section; 55, 'tltia Chapter does not 
apply, or 

(6) to anv suit or claim of set-oft not exceeding one hundred rupees in 
value which, in the Presidency-towns, is not of a kind specified in 
section 19 of the Presidency Small Cause Courts Act, 1882, or, outsidE' 

, the Presidency-to\Vl1oS, js not of a kind specifil}(1 in the Second .Schedule 
to the Provincial Small CauSe Courts Act, 188'7, or to aily proceeding 
in execution or other proceeding incidental to or arising from any such 
suit or claim'." 

~;'.> .. 

. Sir, I lay on the table the above Bill as amended by the Council of 
State. 

BILL PASSED BY THE .COUNCIL OF STATE LAID ON THE TABLE. 
I 

Secretary of the .Assembly: In accordance with the provisions of rule 
25 of the Indian Legislative Rules I lay on the table a Bill further to 
amend the Code of C:'vil Procedure, ~908. fora certain purpose, which w~ 
passed by the Council of State on the 29th February, 1932. 
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SEOOND STAGE. 

Mr •. President (The Honourjlble Sir Ibrahim Rahimtoola): Before 
taking up the Demands for Grants, the "Chair wishes to invite the atten-
tion of Honourable Members to the large number of cut motions of which 
nllticG has been given. Honourable Members are no doubt aware that 
cut motions are usually divided into three categories. One is· to reduce 
the amount of the Demand to a nominal figure of one rupee or less. Such 
motions are intended to refuse supplies for redress of grieTa.nces, and no 
motions of cuts of that character can be entertained· ~eeptfor that pur-
pose. There are two ways of dealing with refusal (., t supplies with regard 
to each Demand. One is to oppose the whole ~t and reject it; the 
'other is to move a motion of reducing the Demand to a nominal figure. 
Motions for practical elimination of the whole grant cannot be moved for 
the purpose of drawing attention to any specific.. grievance. Attempts 
appear· i!<> have been made to get priority of discussion by moving for 
whole cuts, and in one case, Honourable Members will observe. the cut 
motion proposes to reduce the amount of Demand to one pie. It is 
obvious t~t' no Honourable Member wishing to give Dotice of a cut 
motion could have poss~bly g~>ne below that figure. This, it appears to the 
'Ohm; is not the right method of getting priority, and the Chair does not 
propose to allow cut motions for ventilating specific grievances in this 
form. All motions for practical elimination of the whole Demand will be 
entertained on the only ground that the Honourftble'Member 'Wishes to 
refuse supplies because he does not approve of the whole policy under-
lying that Demand. In no other case such cut motions will be allowed. 

The second form of cut· motions is for· tl1e purposes of ~nomy, or 
effecting retrenchment. If any Honourable Member feels that the amount 
of demand asked for by Government is excessive, he is entitled to p,)ove 
that that amount be reduced by any sum he may decide to fix, with a 
view to effecting economy. While discussing such motions, it would be 
releva~t to discuss only how that eco~omy can be effected .... Here 'Bain 
an att~pt to g~t ·priority by proposing a large cut to veritilate a specific 
grievance wiIlnot be allowed. 

9 .~ :~ 

The third form is to move a .cut motion for a nominal figure in order 
to ventilate a specific grievance. Honourable Members are entitled to fix 
that nominal or token cut at such figure as they like, but having regard 
to the ruling which I have given to-day, and. in order 10 fBOil:itate the 
arrangement of priority for such motions it would be desirable if Hon-
ourable Members adopted a uniform figure of. cut, sa.y· RI!. I()(); In that 
case, they would be able to ventilate a specific grievance. The Chair has 
noticed that in some cases Honourable Members have given notice of a 
cut motion trying to ventila.te more than one grievance. In such cases it 
would be· difficult for Honourable Members to exercise their right of vote. 
The Chair therefore desires th{lt Honourable Members, in giving notice of 
cut motioDs, will restrict themselves to one specific grievanoe. There is 
no limit,..fap the number of cut motions which an Honourable Member may 
wish to move for the purpose of ventilating specific grievances on the· floor 
of the House. That being so, he should restrict himself to one grievance 
in each cut motion so tha.t the House may be able to disaus8· and. vote 
upon that one issue. I trust I have made the position quite clear in 
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regard not only to the Railway Budget but also in regard to the General 
Budget. The ruling which the Chair has given to-day will enable Hon- . 
ourable Members to give notice of cut motions in a manner which would 
facilitate the. business of the House. . 

DEMAND No. I.-RAIl.WAY BOARD. 

ft. Honourable Sir George RaiDy (Member for Commerce and Rail-
ways): Sir, I mOV$.:\ 

"That a. sum not exceeding Re. 7,75,r:1XJ be gra.nted to the Governor General in. 
Council to defray the charges which will come in course of pa.yment during the 
year ending 31st day of March, 1933, in respect of 'Railway Board'." 

Mr. President (The Honourable b'iJ:o Ibrahim Rahimtoola): The 
first cut motion stands in the name of Mr. Maswood Ahmad, who wishes 
to reduce the amount to one pie to ventilate a specific grievance, namely, 
the inadequate Muslim representation in railway services. In view of the 
ruling ,vhich the Chair has given to-day, I should like to ask the Honour-
able Member whether he will move that the Demand under the head 'Rail-
way Board' be reduced to one pie and make it a motion for refuaibg. 
supplies. If he wishes ~o do so the Chair will allow him to moye it. 

Mr. M. JIuwood AbmlCl (Patna and Chota Nagpur cum Orissa', 
Muhammadan): Sir, my idea was to discuss the policy about inadequate 
representation of Muslims. 

Mr, President (The Honourable Sir Ibmhim Rahimtoola): Thai;· 
CaDnot be done on this motion. 

Mr. M. Jlaswood Ahmad: I have another cut for Bs. 100. May 1 
move that? 

Mr. Prelident (The Honourable Sir Ibrahim Rahimtoola) : That· 
the Chair will deal with each motion as it stands on the Order Paper. 

1Ir. B. Du (Orissa Division: Non-Muhammadan): Sir, may I draw 
your attention to the fact that the Honourable gentleman gave _notice on 
the 29th February, and got precedence? 

Mr. I'reaident. (The Honourable 6Iir Ibrahim Rahimtoola): The 
Chair has given its ruling on the point. If the Honourable Member does· 
not wish to move this motion with the object of refusing supplies he cannot. 
move it. 

Mr ••• Jlaawood Ahmad: Then, Sir, I have got another cut motion 
of no confidence. 

JIr. Pre8ident. (The Honourable S~r I Ibrahim Rahimtoola) : The· 
Chair has infonned the Honourable Member that the cut motions as ap· 
pearing on the Order Paper will be taken up one by one. 

Mr ••• Iluwood Ahmad: Then may I move for refusal of the· whole< 
Demand? 



TBJI RAILWAY BUDGBT-LIST 01' DBKANDS. 1323 

JIr. Prut4ent (The Honourable Sir Ibrahim Rahimtoola) : The 
Honourable Member will be entitled to do so, but he will have to restrict 
himself specifically to the issue of.,refusal of supplies and will no~ be allowed 
to deal with ~y. one specific grievance. 

Mr. B. Du: Are ybu prepared to become a Swarajist? 
Kr. PrtIident (The Honourable 6'ir Ibrahim Rahimtoola): Order, 

·order. 
Mr. X. Xuwood Ahmad: Sir, I bow to your ruling and will not move 

-this motion. . 

Ill. President (The Honourable &ir Ibr8lPm Rahimtoola) : With 
regard to the next motion t standing in the name of Mr. Anwar-uI-Azim 
the same remarks apply. 

Kr. Xubammad ADwar-ul-AaIm (Chittagong Division: Muhammad-
.an Rural): Sir, I will not move it. 

Xl. President (The Honourable 'blir Ibrahim Rahimtoola) : The 
next motion is in the name of Mr. Bhuput Sing, who has given notice of 
a cut motion to reduce the total amount to one rupee without specifying 
any specific grievance. The Chair therefore assumes that the Honour-
.able Member wishes to raise the question of refusal of supplies as a whole. 

Jrr. Bhupllt SIDg (Bihar and Orissa: Landholders): Yes, Sir. 

Xl. President (The Honourable S'ir Ibrahim Rahimtoola) : Then 
-the Honourable Member can move it. . 

Mr. Bhllpllt SiDg: Sir, I beg to move: 
"That the Demand under the head 'Ra.ilway Board' be reduced to Be. I." 

In moving this motion, I am actuated by various considerations, all of 
which I cannot deal fully within the limited time at my disposal. . I shall 
try . to deal with some of the salient features of the Railway Board. The 
Indian railways have fallen on evil days. The fall in railway earnings is 
only partly due to world wide trade depression but mainly a creation of the 
present bureaucracy. When the railways were earning a good profit a 
few years back, the bureaucracy, without paying any heed to the 
. .advice of the Indian Legislature, squandered the railway resources for 
benefitting a class of railway officers. They went on adding to the number 
of highly paid British officers one after another, so that Great Britain might 
be richer by as many Britishers as could be provided in Indian railways 
on fat salaries. Railway administration in this country has got a woeful 
tale at its back. All along the railways were being run at a loss and the 
Indian taxpayers had to pay heavily for such losses and it was only a few 
years back that they became profit earning. Just at that very. ~oment, 
the tailway finance was ·separated from the general finance, gIVIng the 
railway authorities and Administrations a chance of adding any number of 
new ap'pointments at the headquarters as well as on the different lines. 
·This House since its creation insisted on t·he reduction of expenditure by 
·reducing the number of Members of the bulky Railway Board, and insistea 
further that Indians should be trained in the different br~nches of rail-
way adrftinistration so that they could· have taken over the work now 
from the highly paid British officers, and thereby the cost of the top heavy 

+"Tha.t the Demand under the head 'Railway Board' bE; reduced to Re. 1." (Mure 
"lndianiMtion) . 
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[Mr. Bhuput ~g.] 
railway admiJ)is_~on would have been considerably reduced. But B6 
usual with the present irresponsible administration they never paid any 
heed to these insistent demands"though the country has cried.itself hoarse 
both in the press and on the platform as well as in this House. If. they 
would have taken steps to find out real ways and means for thel'eddction 
of railway expenditure during the last ten or twelve years they would not 
have come to this state of penury in which they are at present. 

Then. coming to the general retrenohment, schemes of. -Tailways, I am 
not at all satisfied that -the Railway Board and Railway Administrations 
have done all tha* could hav:e been done and was desired. Every one knows 
that all these years the railways 'had two separate scales of pay, one, a 
higher one, for the constituents of my friend the Honourable Sir Henry 
Gidney and another, a lower one for Indians whether Muslim, Hindu, 
Jain, Sikh, Christian or members of. the depressed ola886s. But· owing 
to the insistent demand of this House as well as of the public. press and 
the political leaders outside, the railway authorities are taking steps to do 
away with this racial diserimination. But the method adopted by the rail-
way authorities' for removing this anomaly is on· the contrary increasing 
the costs of the railway administration in so far that the· pay of Anglo-
Indians could not be lowered and . consequently the pay 01 others has to be· 
raised wherever possible. 

Further, on my perusal of some of the figures for sollie of :the railways, 
I found that the number of all higher appointments in the railways remains 
neatly the same t'his year as, in the last year. In the Budget speech 6f the 
Honourable Member he fiatt-ered himself and the railway administration 
stating that vigilant watch is being kept over all the railway expenditure 
for pruning and axing, but if this be the sample of the vigilant watch that 
is being kept over railway adminIstration I would rather cry halt as these 
instances are nothing but adding insult to injury. 

Then iIi.. co~ to the question of the fall in the earnings from .the 
p~ssenger traffic, I am to bring to the notice of the railway authorities two 
points, .firstly the Honourable the Railway Member has admitted that now-
a-days there is a tendency .of the passengers travelling in a lower class; 
that being so I would ask him as to what arrangements he has made for 
this increased traffic in the lower classes. As far back as 1924, in reply 
to 3. question in this House, Mr. Parsons (now Sir Alan Parsons) stated 
that the cost of construction of different classes of carriages for passenger 
traffic will be made available to us. I tried to find it out, but subject to 
correction, I say that it has not been made available to us yet. If I could 
have those figures, I would have been able to prove that though third class 
passengers yield more earning and profit, still the Railway Administrations 
spend vast amounts of money beyond proportion to build these luxurious 
higher class carriages, though they are run at a. loss. Moreover, the 
Honourable Sir Charles Innes made a sta.tement in that year that in 
England first class fares are double that of third class fares whereas in 
India it is six times the third class fares, insinuating thereby that such 
third class passengers in India cannot expect to get the comforts that may 
be expected by such passengers in the United,Kingdom and on the Con-
tinent. Here.in India the cost of construction of first class bogies is surely 
much more than six times the cost of third class bo!{ies. The net result 
being that even lower class passengers find that they do not get their' 
money value worth of comforts in comparison with higher class passengers,. 
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and as such th'ey have taken to the road motors ~herever available. Fur-
.ther, the incivility and inattention on the part of Anglo-Indian Station 
Superintendents and other staff to third class passengers is also one of the 
causes why passenger traffic is decreasing. Further, Sir, in order to divert 
the passengers from the road· motors and buses, railways should take care 
tb. g: :e· more amenities by way of sleeping accommodation, provision of 
fabS ana other comforts for lower class passengers by which they can bring 
back their customers. I am sure, Sir, without some such methods being 
adopted, the passenger earnings will decrease year by year. 
. I want to say something about what my Honourable friend Mr. Chatty 
said about motor buses. I think the competition 4 v .. ry wholesome. for 
the railways~ Otherwise the railways will never lodk to economy and re-
trenchment: . 

For all these causes I think t~at the Railway. Board is an unnecessary 
burden on the taxpayers' money. What I suggest is that the Railway Board' 
should. be totally abolished and the whole of the department should be en-
trusted to one Member of the Government to carry on the present duties. 
The whole of the civil administration of India is being done by Departments 
with one Member in charge with his two or three Secretaries; so I do not 
see any reason why the railway administration cannot be worked efficiently 
by a single Member with two or three Secretaries with expert knowledge, 
and that is the reason why I have moved this motion that the .Demand 
under this head be reduced to Re. 1. Sir, I move. 

Dr. Zlauddbl AluIiad (United Provinces Southern Division: Muham-
madan Rural): Sir, this motion practically means that the Railway Board 
should be abolished; and from what we have been discussing during the 
last two years I for myself do not find any reason for its existence in the 
present form. I have been trying to find out whether the responsibility for 
efficiently running the lines Tests with the Agents or the Railway Board. 
I put this qnestion definitely in the Assembly, but I got no reply; and if 
the Railway Board do not take the responsibility upon themselves for the 
effi~ient working 9f the railwnys, I do not see any reason for their existence, 
and the motion of m;v Honourable friend is quite to the point. . It has been 
pointed out, and I also said so briefly yesterday, that the Railway Board 
hus· been mismanaging the railway funds. During"the last six years when 
the accounts were separated from tlie genera} finances they spent in the 
neighbourhood of 186 crores of rupees only on running the lines and about 
45 crores on new lines. Now they said very ,clearly when they demanded 
sanction for these 45 crores, t~at these new lines would yield an income of 
from 5 per cent. to 13 per cent., different in different cases. But we find 
that they yield only 1 per cent., while the money was bO])l"Owed for them 
at 5·7 per cent. 'Who has got the responsibility? The Ra.ilway Board cer-
tainly has got the responsibility, and if they oannot explain on the floo. 
of the\House today the reason for this abnormal diminution in the income 
which cannot be 'explained by reason of general depressions alone, cer-
tainly there is no justification for their existence, and the motion which 
my Honourable friend has brought forward is quite justified. 

The second thing is-and this is a. thing which haf; to be considered 
rather seri;9usly,-whether instead of having paid Meml-ers of the Railway 
Board, we should not adopt the· system of the compades and have hono-
rary members of the Board who may meet whenever the occasion demands 
and carry on 'the work in the same" manner as the' Directors of Company. 
managed railways are carrying On or as the Directors of other ·business firms 
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[Dr. Ziauddin Ahmad.] 
are doing their work, and leave the actual administration in the hands of 
paid managers. In this case it will be necessary to have only a central 
office for the Agents, but that is not the subject before us at the moment. 
I am only mentioning it as an illustration as to how it will be f~sible; 
instead of having many Agents for different railways, let them have only' 
·one central agency for all the railways and adopt their divisional organiza-
·tions; I think, the time has come when we should consider seriously the 
reorganization Qf the Railway Board-the dismissal of low paid Indians is 
not the solution of the difficulty-and unless we refuse the grant alto-· 
gather the Government are not likely to move in this matter. 

Ill. Lalcband .av&1rat (Sind: Non-Muhammadan Rural): Sir, I had nO 
intention to intervene in this debate, but when my Honourable friend. the 
Mover of this motion suggested that the Railway Board should be done 

. away with altogether, I saw there was laughter from the Treasury 
Benches, and that has made me stand up and say a few words in support 

. of this motion which should be considered very seriously. The Budget 
that has been presented tells a sad tale. It shows us that, after all the 
care and trouble the Honourable the Railway Member has taken to bring 
out the Budget, there is a clear deficit of 91 crores, and therefore the matter 
cannot be treated with contempt as it is intended to be done from the 
other side. Sit, the reorganization of the Railway Board is a great 
necessity. We find that when matters are left in the hands of one Member 
assisted by some experienced and capable Secretaries, things are better 
done; but if they are left in the hands of many, they spoil them, because 
generally too many cooks spoil the broth. Therefore, Sir, I think that it 
is high time that the Railway Board was reorganized in such a way that 
certain posts, which are now kept in abeyance in the name of retrench-
ment, should be entirely done away with. Then again the question of the 
pay of the higher officers and the curtailment of their number has also 
to be considered very seriously. The present tendency is to abolish only 
the posts of subordinates and low-paid people. This creates discontent 
amongst them, and I submit that it is these subordinate bfficials who form 
the very backbone of the administration; it is the subordinate officials who 
prepare everything for. 1Ihe signature of the higher officials. In some casell 
we know that some of the higher officers merely sign the papers submitted 
to them by the subordinate officials. Therefore, these subordinate officials 
should be kept in good temper as they are a very useful body of public 

-1lervants. 
A word more I will say, Sir, with regard to collaboration of the motor 

service with the railways. Yesterday this matter was brought up first by 
our Deputy President. He pointed out that this motor service was doing 
great harm to the railways, but I think, Sir, it is a sound and wholesome 
principle to have healthy competition. If. there is no competition, then 
the public sufier. What is the position now? The railwa.ys go on increas-
ing from time to time rates and fares; in some places I find that they 
even forge the mileage. Take for instance mileage from one station to 
another; if the distance is only say 8 miles, their tariff shows 16 miles or 
even 18 and they charge fares on the latter mileage. In like manner it is 
left to the sweet will of the railway authorities a~one to ~ut up the rates 
and fares in any manner they like. Therefore, If there IS competition, 
their eyes wi!l be opened to the exac~ situatio~ and they will try and ~
prove the amenities of the travellIng public. Now, the motor servtce 
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people are plying their service at cheaper rates, ~dnatU1"ally th~ is .a 
cry from the railway side. ~Y .should not the railwa.y~ also curt811 thell' 
rBtes and fares? Therefore, SIr, lD order to keep the Railway Board under 
proper check and to make them realise the exa~~ position, I think ~here 
should be healthy cOmpetition, and that competItIOn should not be lDter-
ferea v-ith. These are my humble submissions, Sir. 

. . .. : 
JIr .••• &&Wood Ahmad: Sir, I oppose the motion moved by my friend 

Mr. Bhuput Sing. There must be a cent~l ~ody to control the different 
railways in India. If the whole amoun~ IS reJected ~ w.gges~d by the 
Honourable the Mover, how can the RaIlway Board be'~orgamzed at all. 
I for one cannot understand.' '11.' 

Another suggeBtion made by 'my' friend was that the Members of the 
Board should be honorary. I say that if we are to have Honorary Mem-
bers for the Railway Board, it will be very difficult to get honoraryclerb 
also. (Laughter.) (Aft. HonDuTa.b1le Membe1': "You will hav~' to pe.y 
them some bribes. ") Sir, I ,think by rejec$ing the whole amount and 
allowing them only one rupee, it will mean the complete abolition of the 
Railwav Board, in which C8se it will be very difficuit to run the whole 
system~ The Railway Board has retrenched its expenditure to a very 
great extent, if i;he one member remaining will also be retrenched, who 
will stand and make promises on the flqor of the House. (Laughter.) 
With these words, Sir, I oppose the motion moved by my Honourable 
friend. 

The Honourable Sir George Bailly: Sir, I have listened with great 
interest to what'hal'l fallen from my Honourable friend who has just spoken 
on this motion, but I confeSs that the grounds adduced by him for the 
practical omission of the Demand for the Railway Board are hardly ade-
quate for such a very drastic step. I should like to take firBt one small 
point made by my friend 'Mr. Bhuput Sing. One of the grounds he gave 
as to why there should be no money for the Railway Board, and I presume, 
therefore, no Railway Board, was this. He said that I had pointed out 
that there wal'l a strong tendency to travel one class lower; that being so 
he al'lked, why had. we not made provision for the increased numbers in 
the thin! «tlass. Iiina.gine he supposed there was great accumulation there. 
But I regret to sav that the tendency to which I referred is not merelv 
that people travel ~ne clal'lS lower, bui a lot of people now,dQ not travel at 
all. The actual figures for the numbers of passe~ers carried are---in 
1929-80 60e millions, and in 1980-81 550 millions. I think that illustrates 
what I meoot, for iI!. truth we are carrying a much smaller number of 
third clasSl passengers. My friend also referred to the competition of the 
motor buses. I shou1d have hoped that the Railwav Administration were 
entitled rather to sympathy in the matter than condemnation. .It is not 
we who !'Un the motor buses in competition with ourselves. 

Then he referred to what he thought would be a better arrangement. 
namely, that in place of the Board the Department should be administered 
by a single Member of the Government. I do not know whether he 
intended any personal allusion in these words, because at pre&ent I believe 
~ am the.only _:'single" Member of Government, and I ao not knOW whe~er 
It waa hIS desll'8 that I should always be the Railway Memb~. If 80, I 
am grateful for tilte oomplimellt, but I am afraid I cannOt' Baeept it &8 
deaerv~. ' , . 

• 
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[Sir George Rainy.] 
Sir, my Honourable friend Dr. Ziauddin Ahmad raised some 

broader issueEl,-and made it evident that he was not satisfied with the way 
in which the railways ~ were being administered. On various occasions in 
this House he had brought forward cri~icisms of our policy, and I under-
&tand his attitude. But when he said that he had never been able to 
obtain an answer to his question whether the Railway Board were respons-
ible for the efficient managemer,lt of the railways, I am rather surprised, 
because quite clearly the Railway Board are responsiole to the Government 
of India for the efficient management of the railways, as the Governmen~ 
of India are responsible to the Secretary of State. There can be no 
question as to that responsibility, and I am at a loss to know what exactly 
my Honourable friend's difficulty is. 

Dr. Zlaud41;n Ahmad: On a point of personal explanation, Sir. When-
ev.er thm question was raiSed iii t;he Assembly, the Govetmnent always 
replied that the Agents were responsible and not the Railway Board. 

The Honourable Sir Georle Ba1D.f: For the general direction of policy 
Government are undoubtedly responsible, and it is Government that must 
be called to account in the Assembly. There can be no question about 
that. Then he raised the queEAiion of the construction of new lines which 
were not paying an adequate return on the capital invested and had not 
fulfilled the anticipations which were formed at the time they were sanc-
tioned. Apart from particular cases which were alluded to yesterday, 
there are general points that I want to make. The first is that of the 
lines the conEAiruction of which was sanctioned within the last ten years, 
very few have yet been open for five years, and as the estimates of probable 
traffic returns are supposed to be on the basis of what they earn five or 
seven years after they are opened, they have not yet reached a stage when 
a final judgment can be passed. But, apart from that, the economic 
conditions today being what they are, I should be very much surprised if 
any single railway was giving the return which might reasonably have be6ll 
expected with the conditions existing five or even three years ago. Ar 
things are toda.y, it is impossible that any of our :!!nee should earn wha\ 
we should ~ave regarded as a normal return not so very long ago; 

Dr. Zliuddln Alunad: I have get before me in Appendix F cf the 
"Report details of all these railways that have Deen constructed, and I 
notice that there is not a single line which is paying the income anticipated 
though many of them are in full working order, and the aggregate yield ib 
1 per cent. 

The' Honourable Sir CJeorle BalDy: The Honourable Member is merely 
repeating what he has already said. I was pointing out to him that in 
the economic conditions now prevailing it would be a very extl'8Ordin~ 
thing if they 'We're eartling the return expected at the time they were 
1!anctioned. 

Dr. ZlawJ4Ja Ahmad: But what ig the limit? 

The 1IoD8IIDble Sir. George BIlDJ: I cannot see wha.t my Honourable 
friend gains by merely repeating his accusation. He has alreadv said that 
llnd we all understand him. . 
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Dr. ZlauddJD Ibm"': May I just remind the Honourable Member? 
There is, after all, some limit to this depreciation, becauE/e the earning is 
1 per c~t. against the borrowing ipterest of 5'7 per cent. Can this be a 
limit which you can swallow? 

"'.I.e Honoura.ble Sir George Babl,: I mu~ say I do nOt see what my 
lIonourable friend gains by merely repeating what ine HoU&e has quite 
clearly understood to be, his point. 

(At this stage Dr. Ziauddin Ahmad. again rose in his seat.) 
I am afraid I cannot give way any further on this p~"'icular point to my 
Honourable friend.' ~ 

Now, the general question raised QI;j regards the alleged inefficiency of 
the Railway Board was this, how can they be efficient when there is such 
a large deficit? If that is to be the test, then I am' afraid there is not a 
single efficient railway adminiEAiration in the world today; and if there is. 
I do not know which it is. Let me here give a few exainples. Let us 
take, first of all, the British railways. The receipts fell from 188 million 
pounds in 1929 by 10 millions in 1930 and another 15 millioIl£l in 1981, and 
if one ~ads the newspapers as regeMs the dividends paid by these railways, 
it would appear that they are very far from being financially successful at 
the moment. As regards Canadian railways, their gross receipts are down 
by 80 million dollars in 1930, while their operating expenses fell by only 
52 million dollars. The &ame applies to the Australian railways. The 
deficit in the French State railways for the last year was announced to 
be 15 million pounds, and since that announcement the receipts have 
steadily fallen, and so on, through thi» list. It iEl not an isolated case of 
the Indian railways; it is a universal condition applying to railways all 
over the world. 

Then, Sir, there is one small poirit raised by my Honourable friend Mr. 
Lalchand Navalrai. He said that the subordinateEl were the backbone 
of the railways, ~d I hav:e not a w0r.d ~,sa,¥ .against that; as a matter ?f 
fact, I have testified agam and &g1!.In lU this House to the respect m 
which I hold our railway subordinates, but r would submit that beca~ the 
backbone is very important that is not a good reason for refusing supply 
to the brain. 

Dr. ZiauddJD Almiad: As the Honourable Member has not replied to 
my question . . . 

JIr. Preil4eD\: (The Honourable Sir Ibrahim Rahimtoola): The HOIlour-
able Member cannot keep on intenupting in thE! way he is doing. 

JIr. Bhupu1i BlDg: The point is that the' Railway Board is not carrying 
on the administration efficiently. So, what is the necellsity of keeping' up 
an establishment when it could be done by one Member . . . . 

The Honourable Sir George BalD,: On ,a,point of. order, Sir; Is the 
Honourable Memb~r entitled to reply on the amendmeat? 

... .:. . 

Kr. Preaid.8D.1i (The Honourable Sir Ibrahim Rahimtoola.):, It iEl not an 
amendment; it is a out motion. ' ,'l'b'e 'Chair heta last y~ar that' in the 0888 
of Budget cut motions the Mover ,is entitled to reply. 

1!2 
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)(r Bhuput SlDg: If the ~ember in charge of thl!l·B.,.ilway.s has got ~ly 
one portfolio, I think h~ can manage the railwa.y administration better than 
by having a Railway Board with so many Dire~tors,. Deputy Directore and. 
Assistant Directors. I therefore think that the RaIlway Boa.rd sh()uld be 
abolished. Sir, I commend my motion to the acceptance of the House. 

JIr. Pr8llid8Jlt· (The Honourable Sir IbrBhim RaMmtciola): The question" 
which I have to put is: . ; 

"That. the Demand under the head 'Railway Board' be reduced to Re. 1." 
The motion was negatived. ' ".: 
JIr. President (The Honourable Sir Ibrahim Rahimtoola): The next 

motion* stand!:! in the name of Lieut._Colonel Sir Henry Gidney (No. 11). 
If he wishes to move it, he will have to restrict his observations to s~owing 
how he proposes to reduce the amount of the grant for the purpose of" 
economy to the extent of Rs. 50,000. 

Lieut.-ooJoDel Sir Henry Gidney (Nominated Non-Official): Sir, before I 
move this motion, I would apologise to you for not being here at the 
beginning of your remarks when you gave your ruling, but if you will permit" 
me, I propose to move my motion not merely a& a censure on Government" 
but to move it .as a distinct cut in the grant demanded by the Railway 
Board to the extent of Rs. 50,000 and for a specific purpose-that is;. 
that in my opinion the Railway Board h~s not properly controlled the· 
urrying out of its retrenchment policy. 

J1r. President (The Honourable Sir Ibrahim Rahimtoola): The Honour-
12 N able ~ember says he was not present on the occasion when-
. ~ OON. the Chair gave ite ruling ii1 the morning. The Chair wishes to 

remind the Honourable ~ember that not so very long ago the Honourable 
~ember had given notice of a similar cut motion of a lakh of rupees and 
there was a distinct ruling from my predecessor in office in regard to that 
cut motion. The ruling I gave to-day is practically on the same lines BIt. 
wa!:! then given. The Honourable Member will De perfectly entitled to 
move his motion for the purpose of effecting economy to the extent of" 
Rs. 50,000 and will be quite free to show how he proposes to do so. 

Lieut.-Colonel Sir Henry Gidney: I thank you, Sir, for that explanation, 
but, notwithstanding that, Sir, I desire, with your permission, to move DlV 
motion because mv desire is to show that retrenchment on Railways ha"&-
been so incorrectly carried out that the work of the Railway Board could 
have been carried out just as efficiently with an expenditure of Be. 50,000-
less than ite demand. ' 

JIr. Presid~nt (The Honourable Sir Ibrahim Rahimtoola): The Cbair 
has' repeatedly pointed out that the Honourable Member will be perfectly 
in order in moving his cut motion if the speech whioh he makes in support-
will be for the purpose of effecting economy to the extent of Rs. 50,000. 

Lieut._OoloBfl "SIr HenrY. Gidney: Do {understand that Honourable-
~embers a.re prevented from moving cuts which would seriously affect the" 
working of the Rallwa.y Department simply because the question of & 

(D::~~ poD~ dander ~t ~f '~way ~d' 'be reduced by Be. 5O,OOO~ __ CIIlD...... 'Iley Dn recnu man ... 0 mInorit.ie.).' 
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policy is to be made the difference between a censure motion and a sub-
·sta,ntial cut motion. Otherwise we have no right to move a motion except 
~ smaJ.I cut of a. rupee or Re. 100.... If you want to show that the railways 
~ not functioning properly . . . .. 

"11'. Prealdent (The Honourable Sir Ibrahim Rahimtoola.): The Chair 
eXpects that every Honourable Member will be preElElnt in his seat when 
the Assembly meets. If the Honourable Member had been present here, 
he would have followed the ruling which the Chair gave in gre8t detail, in 
order that there may, be no misapprehension on the subject. The Chair 
.has now to ca11 upon ,the Honourable Member tc:>n. -ve this motion, for 
the purpose .of effecting economy, but not with the·.bj~ct of moving, 8 vote 
of cenwre. ' The Honourable Mem~r will have ample opportunity of 
.dealing with censure motions on the numerous token cuts which appear on 
the Order Pa.per. 

Lieut.~Oolonel Sir Henry GidDey: I am sorry,' Sir, that you found it 
necessary to make such remarks on my not being present here this morning. 
I cannot po~ibly be present in two places a.t the same time. I had been 
.to the Air Force meeting this moming and have just left- it,. 

Jil'. Prellident (The Honourable Sir Ibrahim Rahimtoola): Order, order. 
'The Honourable Member has been called upQD to move his motion as 
an economy cut. If he wishes to move it, he is welcome to do 80. If 
he is not., the Chair will pass on to the next item on the Order Paper. 
noes the Honourable Member wish to move it? 

Lleut.~el Sir Heriry Gidney: Sir, I am not moving this cut under 
those conditions and premises. I will speak on a later occasion. 

BepTe.,rUation Of Mulim. in fla" RGi1.1Da, 8ennce •. 

Mr. II. Jlaswood Ahmad: 5'ir, I beg to move that the Demand under 
the head 'Railway Board' be. reduced by Rs. 100, to discuss Muslim r&-
present.ation in railway service. Before I discuss that. point I want to 
say t.wo or three lines about my Honourable friend Sir, George Rainy. I 
should like to say that we are very sorry to know that t.his is the last 
,Budget presented. by my Honourable friend Sir George Rainy. ,I.very mucb 
regret that a man with such a brilliant career if; leaving us very soon. a 
man with great administrative ability and oapacity, fair dealing and a 
smiling face. We shall miss his personality and tremendous power of ex-
planation when he leaves us. Although he will be thousands of miles 
away, I can assure him that he will be never absent from our minds and 
we all wish him a long and happy life in his mother country. (Loud 
Applau&e.) 

N~w. Mr. President. the question of the paucity of Muslims in t.he 
railway services is brought year after year to the notice of the Government 
at the time of the Budget debates in the Assembly. Not only in the 
Budget debates, but py means of questions, private letters to the Railway 
Board and deputations also, and every effort is made by the Muslim 
Members of this House to impress upon the Government the injust.ice 
which is b~ng done to them in not securin~ their proper representation 
in the railway services. But with what result? The rewlt will be appar-
ent from the figures which I shall place bl'lfore the House later during 
the course of my speech. I do not know, 'Sir, why our entrea.ties~ our 
questions, our speeches Ilnd deputations do not help us to secure our due 
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represelitation in the railw,?-y services. The only answer that I can think 
of is that Gpvernment mow that Muslimsa.re a b8l1d of loyal persons 
and Government also mow that they do not require anything except pro-
mises to secure their support and therefore there is no necessity of doing 
anythi.Qg for the Muslims. 

Mr. President, there is no doubt that the Government have been prompt 
in making promises, and we apprehend that e'Ven now our Honourable friend 
:Mr. Hayman will rise up and add one more assurance to the long list 
of tbose assurances which his colleagues and subordinates have never 
thought :fit to carry out. Personally I do not think that this policy of 
making promises which cannot be fulfilled is likely to pay in the long run. 
because the evil seeds of distrust which are being germinated in the minds 
of the young Muslims of this country are likely to prove very fatal and 
embarrassing to the Government. Now. let us s!')e what Mr. Hayma.n 
said on this subject last year and how far he wall able to give effect to 
what he promised. This is what he said: 

"Every one of the Muslim Hemben who baa spoken on the subject is diliBatisfied 
with the preeent J.108ition. I am even dissatisfied and I am diseatisfied because the 
figures show that m the superior &erVi.cea and in the upper subordin&te aervices the-
Muslims are V8!'! inadequately ~~e~; ~nd I. think, S~, it is. the duty of Gov 
e~t to see t.hat the decl&rM poliCy 18 given effllCt to. alld it 18 the duty of the 
Bailway ~ to .. teat nothing is OOlitteci to be done to ~ive Muslims proper 
and adequa~' repreeentation in colllOnance with the declared policy." 

In spite of the dissa.tisfaction of Mr. Hayman, there has been no pro-
gress towards the increase of Muslim representatio,p,:jnthe,railway services. 
If the Railway Board are unable to give effect to ,their •. declared policy" 
I shall ask them to leave their seats in a body to m~ke rOom for others 
who will h.e. able to control the situation better. (Applause.) At another 
place Mr. Hayman said: 

"We will do thi4 beca~ we are &nxioU)\ to .188 that the omissions of the put 
are Dot repeated and that :Muslim inte~til receive adequate representation." 

Mr. President, although he admits that there has been omission in the 
pSE!~, still ~ and bis.co~gu~ a.r.e' act doing justice to . the Muslims. He 
said at another place: 

"I am &lao anxious to see that senior subordinatee who are Muslim8 are put IU 
.. Head Clerks and' Superintendents of oflicea when qualified and senior enough." 

May I know what steps he took to give effect to this promise which was 
so generously held out with regard to this 'particular subject last ye8l'1 

Mr. President, in my mind there are only two reaso~ for this sorry state 
of affairs .. Firstly. either the Government are afraid of doing justice to 
the Mussalmans, or secondly the situation is so cumbrous and complicated 
that, in spite of their very best wishes and desires, they cannot give effect 
to the promises which are being made from time to time. (Hear, hear.) 

Before proceeding with the :figures, I will quote a sentence more from 
Mr. Hayman's speech. He said.: 

"But I give my solemn undertaking that I have this (Mu:slim representatioD} 
queat.i.on at heart and I will push it forward with aJ1 the 'energy that I can command. 
1 will be the 'driving force' in this qultion and I IIliall get the Agents of Railway. 
to t-ake my vi2lW a.ld tc re¢ify the elI:isting defects." 



i'BE RAILWAY B:U·DGET- -LIST OF DEMANDS. 1333 

I now proceed to show what the driving force of my Honourable £;riend 
represents to the material world. The annual Railway Report published 
for the year 1929-30 showed that the tatal number of Muslim employees 
on all Indian Bailivays and in ~ office . of the ~ilway Board and ot~er 
~ subordinate thereto on the' 31st March, 1980, was 182,349 Mushms 
out of 817,788 total staff, i.e" 22·17 per cent. and on the 31st March, 
1931, 172,321 Muslims out of 781,130 grand total staff, i.e., 22·06 per 
cent. I ask the Railway Board, ~ir, to peruse the comparative statement 
at p4ge 48 of Vol. I, of Railway Board's Report for the year 1930-31 and 
see for themselves that' for all th,e "driving force" of my Honourable 
friend, Mr. Hayman, the result is tha~ the Muslim percentage during t~e 
period of one year decreased by ·llpeJ:' cent. ~ I not corr~ct? ThIs 
is the improvement that has been made in Muslim re!lresentatlOn on the 
railways. 

},:fr. President, t~ol!e agur~s contam menials as weU alid let us now 
examine the figures for higher ranks and see the result of the solemn 
qndertakillg given by Mr. Hayman last year ~ do his 14'lv~1 best ior ad-
vancing' the cause of the Muslims. I hope my Hono~le friend, Bhai 
Parma Nand also will ~dly note iii. (Hear, hear.) On the State Rail-
ways, Sir, in 1929, the total nw:p.ber of gl,\Zetted officers was 1,309, and 
out of these 56 were Muslims, vide page 58, Volume I, of the Railway 
Board Reporl for 1929-30. In 1930, out of 1,258, the number of Muslims 
was 55, and in 1~1, out of 1,218, the Muslims were 59 only "ide page 55, 
Volume I, of the Railway Board Report for 1930-81. On Company-managed 
Railways, in the corresp,o.n.di,ng gazetted rank in 1929 out of 871, the total 
number of Moslem employees was 17 only, "ide page 58, Volume I of the 
Bailway.Boald Report for 1929-80. 

~ ~ BaDd (Ambala Division. Non-Muh~mmadan): Row many 
were Anglo-~di~s? 

~,~, ~ ~~~; lou may fi~d o.ut Y<WDelf ~. the Report 
on the same pages. My time is very limited. (Laughter.) In 1930, out 
of 876, the Muslims were 16 only, a.nd in 1931, out of 859, the Muslims 
were 21 only, 1lide page 55, Volume I, of the Railway Board Report for 
1930-31. 

Taking the figures of b()th the State and Company-managed railways. 
t:ide pages 58 a.nd 55 of Volume I of the BailwayBoard Report for 1929-80 
and 1930-81, we find that in 1929 the pareentage· of Muslims was 3'85 
per cent. and in 1931, that is two years after, it was 3·85 per cent. In 
other WOrdB a n.e of "5 per cent. in two years. In the subordinate 
e.ervice among employees drawing Rs. 250 and above, the fi~es were as 
follows: 

State RailwaYB.-In 1929, out of 6,219, 312 only were Muslims (vide 
page 59, 'Volume I, Railway Report 1929-30); in 1930, out of 6,376, 322 
only were Muslims and in 1981, out of 6,213, 324 only were l\fuslims 
\Vide page 56, Volume I, Railway Re.POrt 1930-31). 

. On C~pany Railways, in 1929, ,out of 2,798, 56 only were Muslims 
(vide pase 59, Volume I, Railway Report 1929-30); in 1930, out of 2,870. 
67 only were -Muslims a.nd in 1931, out of 2,857, 67 only were Muslims 
(11ide page 56, Volume I, Railway Board Report 1930-31). 
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. The percentage of Muslims in both the State and Company-managed 

railways taken together",aa .4·OS in 1929 and 4·S1 in,'l981 ("ide pages 59 
and ?6, V-oluxne I, Railway Reports 1929·80 and 1900.:81). In other words 
a gam of ·23 per cant. . 

~ir, after clamouring tor two years we co~ld raise our percentage by 
·50 l,Il. the gazetted ranks. and by ·23 ip the SUbordinate service. Let us 
now turn our attention to the. fresh appointments that were made during 
the last three years and judge .for ourselves how far we have been suc· 
cessful in our attempts to secure a larger proportion of appointments for 
the Mussalmans in the railway servi~s. 

On Class I Railways, the total number of appointments in gazetted 
ranks was 70 in 1928·29, out of which 4 were Muslims, in 1929·80, 5 were 
Muslims out of 48 vacancies actually filled (vide page 128, Volume 1. Bail..: 
way Report 1929-30), and in ]930-1931, out of 60, only 5 Muslims were 
appointed <"ide page 114, Volume I, Railway Report; 1930-81). Mr. Presi-
dent, ;vou will be surprised to mow that, in spite of so many promises, 
not a single Muslim was taken in the gazetted ranks on the Company-
managed railways during the last three years. (Hear, hea.r.) 

Taking the figures of all the ranks 'and of all the railways together, 
we find that the percentage of Muslims was 22·08 in 1929 and in 1931, it 
was 22·06, i.e .. in other words, our representation has gone ffown by ·02 
per cent. in two years and by ·11 per cent. in one year. 

Sir, the figures I have quoted above are of the period before retrench· 
ment. After retrenchment, our percentage has stilI gone down. On the 
North Western Railway in the subordinate establishment our percentage 
after retrenchment went down by ·25 and on the East Indian Railway it 
went down by ·15 (vide Railway Board letter No. 3966·E., dated 2nd 
November, 1931). I shall deal with this question later when, !the retrench-
ment (Juestion will come up. I have given notice of a cut for aiscussing 
that aspect separately. 

Sir, in spite of so many promises, I am really surprised to find that 
the figures I have quoted above have been allowed to continue and stay. 
It seems quite strange that in spite of so many assurances on the floor 
of this House and outside by responsible officials of the Govemme;nt, 
things do not seem to change at all, and in certain directions they are 
certaiXlly showing a diminisbing return. 

Mi". President, the House will realize now that we have got just cause 
for wonder as to when this snail's pace of progress--and in fact there has 
been a gradual decrease at certain places--the goal will be reached. .1 
think at this speed it will take centuries for the Muslims to get thell' 
proper share in the railway services. . 

Before T proceed further, Mr. President, let· me allude to a very im-
portant question that arises in this connection. The Muslims claim 8 
majority on the North Western Railway and the Eastern Bengal Railway 
in the matter of their representation. Their reason is that in the pro-
vinces served bv these railways their popula.tion forms a majority. Bir.· 
when I touch this point that the Muslims on the a.foresaid railways shoUld. 
be treated as a majority community and should be given. majority rights, 
viz., two-thirds of the total employments, I do- not strike· a new note. 
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Very recently our HO}lourable friend, Bhai ·P8tma I'land, has in question 
No. 463 (e) asked the Government: 

"Do Government propoee t& . fi][ lOme percentage for the Hindna OD the North-
"Western Railway where they I're ill a miDority!" . ' 

it will thUs be seen, Sir, that- the great leader ()f tlie Hindu Mahasabha., 
namely, Bhai Parma Nand; agrees with me when I _y that the Hindus 
on the North Western Railway should be treated as a minority community. 

tIr. Amar •• tIl .Du" (Bur~wan Division: Non-Muhammadan Rural): 
Both are equany bad. . 

JIr .• ; •• wood Abmad: 63'35 per cent. of ~usliul population in tracts 
'Se.rved by the North Western Railway and about the same percentage of 
Muslim. population in the tracts served by the Eastem Bengal Railway 
are only recommended for 50 and 40 per cent. of the total employments 
on the aforesaid railways by the Special Officer of the Railway Bow. It 
leads t() a clear conclusion. that the Hindus se~m to be satisfied- by their 
being treated, and that legitimately too, as a. minority community, but 
the Government are anxious to give them the majority rights on those rail-
wa~'S I A question arises~ why should the Government be anxious to do 
so? The conclusion arises therefrom that it is because the Government 
have no genuine desire to improve the Muslim representa.tion. Sir, 
Moslem India therefore cannot be satisfied with Mr. Hassan's Report. It 
¢ves Muslims much less than their due share. Sir, the Nehru Report was 
drowned in the river Ravi, and the low percentage recommended by Mr. 
Hassan will be drowned in the Jumna-the nearest river to the Railway 
Board. (Laughter.) Even this 50 per cent. on North Westem Railway 
I believe will become 35 per cent. on the table of the staff member. SIir, 
Muslims cannot be satisfied without getting their due share., which should 
be fixed on' our population basis at least on all the Btate-mlJll8iRed ri.i1ways. 
We cannot accept even a '01 per cent. less than our population basis. 
This is a question of loaves and fishes and every community m1l8t; get its 
due share. My HonoUrable friend, Bhai Parma Nand, wanted to know 
whether we want our representation on provincial lines. I say I want 
Muslim representation on 8 population basis of the area through which 
a particulaz railway runs. I want our due share on a population basis on 
State-managed railways. I am sure on Company-managed railways I 
cannot get even 10 per cent. of the higher services for the coming- 100 
years. .' 

I do not want weight age in any railways, but I will be satisfied with B 
population. hasis. Sir, the ISpecie'} Officer in preparing the Report was 
handicapped. According to my information he was never rega.rded as an 
officer of the Railway Board hy the subordinate Divisional Superintendent'J 
and Ag'ents. Every sort of obstacle was put in his way. Information was 
withheld in an unscrupulous manner. A remarkable instance of .this is a 
letter issued by the Agent, North Western Railway, to the different Divi-
sional Superintendents. Sir, it reads as follows: 

"It is hAre by e!l!Jlh~si"sed ,in future that no other infonuatioll is to lIe Sllllplied l'r 
steps taken to compile the same on direct communication from Mr. K. M. Hassan, 
Officer ,'f. bF.·.~:·,l DI1~.V. 1'r.leu it has the approval of the Oflice.' , 

I dO"'il.ot know, Sir, if Mr. Hassan, Officer on Special Duty, ifl himself 
aware of these instructions. 
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. Although Mr. Hassan's Report falls short of our demands, still it con-

tams much valuable information and proves that injustice has 'been done 
to th~ Muslims in the past and present and there is no chance of justice-
even m future, if. the same system exists. I would like, to pay a tribute 
to Mr. Hassan for his industry and the hard work that he brought to .bear 
upon the enquiry himself. 

The North Western Railway passe& through the proviDces where the' 
population. of Muslims is about 70 per cent. and the ~astern BeDgal Ra.il-
way runs through Eastern Bengal where also the Muslim popUlation IS 
nearly in the same percentage. In spite of this, our representation in the 
railway higher services is inl:lignificant. If we go through Mr. Hassan's· 
Report, pages 48 to 68, it will be quite clear that the percentage of Muslim 
representation in the higher services is very very low. . 

Now I will deal with high!ll" posts on diflerent railways, excluding the' 
Accountlt' Branch, Sir. In the Eastern Bengal Railway, in the subordinate 
staff the MusliIQ representtltionis 14'09 per cent. and in clerical office 
staff Muslims are 4'47 ~l' cent. II!1ld on posts of rupees 150 or more in the 
same branch ¥uslims are '88 per. cent. In. other branches, Sir, in thd 
tocomotiye Deplirtmel\1; the Muslims form 44'28, but in the post of 150 
or above Muslims $J:e n,il. I In tpe 'rraffic Department (transportation) the 
percentage is 9'08 Qlld m. posts of 150 or above '95 per cent. In the 
traffic commercial departme¢ Muslim percentage is 19'13 and all on 
lower service. In the lo.co. cerriage department 13'59 per cent. and on salary 
!3f 150 or above is ·~6 per cent. In locomotive workshop l'OS: 
per cent. In ~e Civil Engineering ,'87 per cent, while on pO&ts of 150 
or -above 4'26 per cent. In the stores department 13·85 per cent., on 
higher post, nil. In. medicltl departm~nt 18'12 while on higher post 7·69-
p~r cer:W. only. I do not want to take up the time of the House ~n 
guotiDg from thi!! book any further because the report is in the hands of ,,11 
the } ... e""lbers of the House. I agree with my Honourable friend Bhai 
Parma Nand that Ra.ilway is ~ commercial· branch, but I will add that it 
tlhould not be the monopoly of one community because it is injurious fo1." 
commercial branch. The condition in the Accounts Bra.nch is also very 
unsatisfactory, rather worse than other departments. The great fun is. 
that in Dina.pore Division of the East India.n Railway, in the accounts 
branch there is not a single permanent Muslim clerk. While Abdul 
Khalique, a graduate, is E/erving with matrics as a temporary clerk only,. 
he is not given sufficient chance to show his ability. The condition of the 
Railway Clearing Accounts Office is also very unsatisfactory and Rai Ba.ha-
dur Fa~ir Chand retrenched 33 per cent, Muslims from that office wh~le 
at the time of Jl.ppointment other communities were also included by hIm 

'in this percentage of 313. I do apprehend that the Honourable the R~l
wavMember will be prompt in making another assurance 01." declaratIOn 
that some new committee or commission or some Advisory Committee is: 
under contemplation of the Railway Board to examine the question in 
deta.il. But the committees and commissions we have had enough of, and 
it is now time that Government should sincerely and ea.rnestly apply them-
selves to the question and see that their promises no more form a stock 
of scoundrel for the public. The prestige of the Government in this res· 
pect has gone very low and any more delay would make their position still 
more awn ird. 



Here I want to say one word about the question of efficiency. In this 
connection three issues arise. Firstly whether qualified Muslli:p.s are or 
were a\'ailable in sufficient numbers or not. Secondly, whether Muslims 
have got t~e· chance to qualify themselves and to show their ability ~nd 
efficiency .)t not and thirdly when Muslims got the chance to qualify, 
what was the result. In this cOhnection on the first issue I will quote 
from· Mr. B. T. Singh's note. H.e c9.rries on investigation on the Great 
Ind;an Peninsula Railway and he says that the D. S. stated thQ.t he would 
have nO difficulty in securing Muslim candidates from these parts. About 
the North Western Railway, another Special Officer says at page 40 of 
Mr. Hassan's Report that: 

"Information germane to thia point was available onli'in the Lahore Division as 
no other Division has maintained the n~ . recorda. In this DiMon aioul' 
712 and 743 educationally qualified Mualims applied for the advertiaeci posta in 1928-29 
and 1929-30 respactively. There are roaghl:r 11),000 ~rdinate posta. on the. N. W. 
By. and al8uming a normal wastage of 4 per cent. the total number of vacanCIeS that 
are likely to occur during the course of a year will be BOO. "Now even if 50 
par cent."-(I do not agree with him on 50 per cent. I want 63 per cent., Bir.)-"of 
theae had been given to MUBlima, 400 qualifiecl MUBlims "auld have filled them. After 
makillg the fullest po~ible allowance for all the factors t.bat may lead to rejection, 
it will be seen that one Division of the N. W. R. ~d produce auflicient qualified 
MU81iln candida~ to fill all the vacancies that might have been given to them on 

-the whole of the N. W. B." . 

Further he says on page 41: 
"The argument of the dearth of qualified Mualim. becom.eB untenable." 
Now, as regards the second issue, I will say that the ·Muslims did not 

get a sufficient cha.nce to show their ability and that no active steps were 
taken to increase the Muslim representation. According· to Mr. B. '1'. 
Singh's note (vide page 42 of Mr. Hassan's Report), the D. S. stated that 
no active steps had been taken to increB!le the represent"tion of minority 
communities in the subordinate services under his control. The Chief 
Personal Oflicer'snote on page 45 of Mr. Hassan's report shows "No special 
facilities have been given to Muslims .... " Special Officer in para-
graph 165 says "My enquiries on other Railways show that .no special 
facilities have been afforded to Muslims". Now, the third issue comes 
whether when Muslims get a chance, they qualify themselves ~r not:· 

"the . figures of the Walton Trai!1i~1{ School apeak f~ themselves. Ont of all 
the MU8hm stud;,ntl lent by the 7 DivlBlon8 of the Nortb Western Railway for train-
ing during the period 19Z1~ as many as 84 per cent., passed. Theile results arf' 
at once a tribute to the efficiency of the school and a credit to the Itnllenta concerned 
and at the same time constitute a convincing; proof of the fact that Mualima have no~ 
failed to utilize the opportunities that have been offered to them." 

In conclusion I will make the following suggestions. The first sugges-
tIOn is that a definite percentage on a population basis, i.e., 39 per cent .• 
sh~uld ,be fixed ~o~ Muslims on all the State-managed railways and on the 
RaIlway Board JOIntly. On the North Western Railway, 6B per cent., on 
East Indian Railway 40 per cent., on Eastern Bengal Railway 50 per 
cent., On Great Indian Peninsula Re.i1.way 10 per cent., and on the Railway 
Board 25 per cent., total 89 per cent. . 

The se~:t:ld suggestion is that minimum qualificationa should be fixed 
for all pos~· lower and intermediate 80 that the question of efficiency may 
not come m the way. 
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My thinl suggestion is that Muslims should be appointed on inter-
mediate posts. also in the same percentage mentioned above, in the first 
suggestion. I hope, the Honourable Sir George Rainy will leave behind 
as the crowning act of his eventful administration, a circular, the Rainy 
Circular, which will be the Magna Charta of Muslim rights in railwav ser-
vices so that he may be remembered in the years to come as the honest 
and conscientious Englishman who tIied to do justice to the Muslims. 
(Applause.). 

lIr. President: Cut motion moved: 
"That the Demand under the head 'Railway Board' be reduced by RB. 100 (Re 

presentation of Mualima in the Railway services)." 

Lieut.-OoloDe1 Sir ]leary ClidDey:Sir, I rise to support this motion and 
my chief reason for doing so is this volume that I hold in my hand, Mr. 
Hassan's Report. I hold no brief for the Mover of the amendment, nor 
do I claim to posseBB any brief for the Railway Board. I desire to take 
a dispassionate view on this motion, and in doing so, I am actuated by 
certain principles which I think should control all institutions, especially 
one of such magnitude a8 the Railway Board, i.e., justiee to all communi-
ties. I am sorry, I cannot agree with the Honourable the Mover of this 
motion when he places the blame for the paucity of Muslim employees on 
Railways on the shoulders of the Railway· Board, though it is not altoge-
ther blameleBB. With this preface, Sir, that I hold no brief for the Mover 
I will now try to explain my reasons forwpportinghis motion. There 
is ample evidence in Mr. Hassan's admirable Report to prove that the 
Railway Board has issued frequent. instructions to the Agents of the 
various Railways and: pointed out the measures which they should adopt 
in the recruitment of all communities including the Muslims. And there 
is also ample evidence, in this Report-in fact there is more than ample 
evidence,-to show, on Mr. Hassan's own admission, that the Railway 
administrations have not carried out the orders of the Railway Board. 
With your permission, Sir, I will- now briefly refer to one or two parts of 
this Report. On page 46, in par~ph 157 he says: 

"Detailed instructions were ialued more than- once to aU "the Railwa.y admiJlistra-
tions and when it was found that they had not produced the de·sired result the mattel' 
formed the BUb'ject of special diBCuBllion with the .A,gents and heads of departments 
....... But in spite of all these measures it wu evident that so far as the; MDalimB 
were concerned the policy of Government had not been fully carried out." 

Here, Sir, is a serious indictment against the administration of Rail-
ways made by an officer specially deputed by the Railway Board. And 1 
therefore lay the primary cause of this paucity of Muslim _representation 
on Railways at the door of the Railway Agents. I go further and support 
this indictment by another statement made by Mr. ~sa.n on page 85 
of his Report. This is what he says in paragraph 267: 

"Experience ltaa shown that the instruction"s of Government rega.rding .the 
representation of minority communities ha.ve not in the put been given proper 
attention, and I am convinced from what I have seen and heard during the last ten 
months that unleBa there is an efiective machinery to assist. and advise the Railway 
administrations in carrying out the orders that the Railway Board may PSBII on this 
repon there is not much likelihood of their being translated into action." 

Now, Sir, here is the ca.use and here is the eftect. But what actually 
is the present position? The present position is more than amply shown 
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in the figures that are to be found in almost every page of Mr. Hassan's 
Report. The Mover of this motion has placed before the House the in-
adequate position which Muslims occupy in Railway employment. Sir, 
it was in the year 1927 I think that I had the pleasure,-in fact I look 
back upon it with great pride ana pleasure,-of drawing the attention of 
my Muslim brothers to their inadequacy in railway employment and 1 
believe I am correct in saying that it was since then that they have in-
terL,ted themselves in demanding adequate representation on Railways. 
And, t am delighted to see the interest that is evinced today in this 
House. Sir, it is a necessary interest; indeed the demand made by this 
motion is absolutely essential. One has to scan • .... cl figures in this 
Report to rea~se the unfair way in which Muslims 'have been recruited in 
the past and ate recruited even in the present. I· shall not weary the 
House with any figures because the House I assume is familiar with 
them. But the clinching proof lies in page 78 which is solely devoted to-
Muslim representation on Railways. It is stated that though Muslims 
form over ~6 per cent. of the whole Indian population, their total employ-
ment on Railways is 17 per cent. It is stated also that in certain parts 
of the north of India-Punjab-and Sind where Mu!!lims predominate and 
constitute 71 per cent. of the population they form only 7 per cent. of 
the total employees on the Railways. If these figures are of any value as 
evidence they disclose how grossly inadequate is .Muslim representation 
on Railways. This disparity of communal reRresentation is accentuated 
when one examines the figures of the Railway Accounts Department. 
Here we find on page 91 that out of 5,858 appointments, 4,882, i.e., 83'33-
per cent. go to Hindus. Examine the various Railways -and you will find, 
as I stated in my speech yesterday, that in the East Indian Railway 92 
per cent. of the posts in the Accounts Department go to Hindus, on the 
Eastern Bengal Railway 93 per cent. are held by Hindus, and the same 
sorry tale of Hindu monopolisation is repeated ad nauseam on the other-
Railways. It is not surprising, Sir, that a spirit of revolt and resent-
ment has entered· into the hearts of the Muslims and they are up and 
doing, for it is time they did so. I do not think the blame lies primarily 
at the foot of the Railway Board, because I can tell the House that I 
have repeatedly heard in my travels in India Railway officials complain-
ing of the unnecessary interference of the Railway Board in their desire 
to enlist Muslims in adequate numbers on Railways. This alone is evidence 
that the Railway Board is anxious to help enlisting of Muslims oIl' the 
Railways.,;£,hat they are not enli~ed is entirely the fault of .the Railway 
administrations; and it is for that reason that in moving my cut yesterday 
of Rs. 50,000 I had in mind to cut the salary of one Member of the Railway-
Board. 

In showing to this House the paucity of Muslims in the Accounts 
Department, it may interest those who have not taken the trouble to 
read Mr. Hassan's Report to note that of the higher Railway Accountll 
posts, ,the number of men who were given a higher initial pay is 37, and 
the whole of this 37 were Hindus. It will thus be seen that 94'41 per 
cent. goes to non-Muslims and the Madra!:l.is secure 46 per cent. of it. 
I do not blame them for this· preponde1'8nCe because they show a dis.. 
tinct communal aptitude for figures and accounts; but if what Mr. HaSS8a 
has stated in this volume that there are 110 sufficient number of educated 
and qUlIolifie,d Muslims available for all Railway jobs, I 8ee no reason why 
Railway Administrations should not be made to carry out Railwa.y Board 
ordem. And if the RailWay Board find Railway Administratil9ns disobey~' 
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their orders the offending officials should be sacked straightaway. It is 
ridiculous for the Railway Board to tell us th~t they control Railway 
Administrations when the Agents of Railways can chuck their orders into 
the waste-paper basket. And to show you that these orders are not 
carried out I will give you just one or two quotations from the opinions 
expressed by Railwa,y officials who gave evidence before the Court of 
Inquiry. When asked about the interpretation of the word "efficiency" 
no two officers gave similar opinions .. One man took it from the age 
point of view; another man took the total of censures on that man's record 
and divided it by the number of years of his service; another man had a 
special scheme of his own for assessing efficiency and inefficiency. And 
so there were many systems introduced in this matter of efficiency; no one 
man agreeing with the other as to what efficiency was and what inefficiency 
was. And with all respect to the Railway Board I do submit that it is in 
such matters that the practice of persona.! bias and favouritism comes 
into play more than this House realises. It is left to the option and the 
sweet whims and fancies of certain Railway officials to interpret efficiency 
by personal prejudice and bias. This has been brought to my notice so 
frequently . . 

Bhai Parma :Rand: Would you agree to the same principle of proportion 
of population" being applied to the Anglo-Indian commuDity? 

Lleut.-Colmel Sir Henry Gidney: When that question comes up, I shall 
remind the Honourable gentleman of the fact that it was an Anglo-Indian, 
i.e., myself, who was asked to represent the grievances last week of the 
Indian Travelling Ticket Examiners of the North Western Railway; so he 
Deed not ask me that question. 

Bhai Parma :Rand: That was common to e-verybody. 

Lieut.-Oolonel SIr Hemy Gidney: I shall deal with that when the time 
comes with a very suitable answer which I hope will satisfy my Honourable 
friend. 

Bhai Parma :Rand: Why not deal with it now? 

Lieut.-Oolonel Sir Henry GldDey: I am not talking of Anglo-Indians 
now; I am talking of Muslims. 

Bhai Parma Hand: I am talking of the prineiple. 

Lieut.-Oolonel Sir Henry Gidney: You caD talk as much as you like. 
(Laughter. ) 

JIr. Preside$.: Order, order. 

Lieut.-GoloDel Sir BemyaidDey: By my support to tAis motion I 
do not wish to say that Muslims would be pampered and favoured, but 
they should not be demed adequate employment on Railways. such as is 
the case today. I do submit with all respect to the Railway Board, 8apl:lcial. 
ly to the Honourable the Member in oharge of Railways--and I do not 
'know of any officer "who has a higher sense of justice than tne retiring 
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Member, Sir George Ramy, because in many of the eases that I have 
brought to his notice he has persqnally inquired into them and I have 
seen myself the high sense of justice shown by him-I sa.y the time has 
come when this system of monopoly of giving 90 per cent. of the appoint-
ments to one community, shodId stop; there can be no rest between the 
varous communities if this monopolisa.tion is allowed to continue.· It 
must be stopped and Mr. HaSsan has proposed a very effective way of 
.':ealing with it. I do not thilik it is always right to introduce the pnpula-
tion ratio because there are certain appointments which demand '1 certain 
degree of educat:on and others which do not ; apd in these latter eMe£. the 
totsl population should he taken. . 

I wish to stress another point. The Mover of ~ motion IMUCK a 
trlle note, and Mr. Hassan has struck a much tnter nojie· in his J-{eport, 
when he advocates that Mussa.J.mans should be recruited in larger numbers 
in the intermediary poats; because from my experience I have found that 
thOSe Departments in which the head clerks and the Superintendents of 
Offices are Hindus, and particularly if those jobs are not adverlised-
Bailway Administrations differ in their sys~em!l of recruitment a. fact 
which Mr. Hassan has alilo brought out clearly in his Report the inevltable 
result is that these Head Clerks and Superintendents who are Hindus 
bring in their own relations and the result if:l that there is a preponderance 
of Hindus in such appointments. This is really the root ca.useof the 
whole thing; and I say with all respect to the Railway Board that it is up 
to them to see that that system of recruitment is absolutely st0IJped. 

I ask again, why has not the Railway Board been able to obtain figures 
lor the Company-managed Railways as regards communal percentages? I 
opine if those figures are obtained and added to the figures of the four 
State Railwa.ys in which there are 66,000 jobs, the totals will disclose such 
a state of affairs that the Mover of the Resolution will be able to show 
that there is still les8 employm~t of Muslims on Railways. As It is 
.unjust to have a monopoly of one department by one community, so is it 
unjust to exclude 0. community who deserve well of the Br:!tish Empire 
.and of the Government as well as of the Railway Board as do the Muslim 
oommunity. 

Birdar JlarbaDB Bmp Brat (East Punjab: Sikh): Sir, I IIiay at the 
outset make it clear that I am not in any way opposed to the cla.ima made 
by my' sister community the Muslims for a due share jill the administration 
of the Railway Department. But what surprised me most during the 
debate today and wllen I saw the notice of censure motion yesterday was 
thif:l. One used to hear in times past of unholy alliances. better heard of 
in another. continent of this globe, I mean EuroQe. We had a bit of it 
in the Round Table Conference towards its close. And now we have the 
galJa~t ~ight, Sir Henry Gidne!, trying to form wi~h ~he M~slims an 
aSsoCIatIOn more or less on the lmes of a mutual admlratl,On SOCItiiy . . . 

An Honourable Kember: The same as the Sikhs are trying to do witli 
the Hindu9. 

S~ Barbans Sbagh ilrar; I refute. the. Bugg~stion on behalf. o~ the 
Sikhs. The Hassan Report. which was C9~uopsl1 ~~h,. tb:~'We~bef~e 
me, has brought out one gl sring dereljc~ioii of auty on the part of 'ffie omcer 
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who wrote it, namely, that in spite of the fact that he was appointed to 
safeguard the interests of the minorities-all minorities and not ODly the 
Muhammadans-in page after page we see the word "Muslim" alqne: 
[have marked at'least one hundred times in 100 paragraphs the word 
"minority" is absolutely forgotten In dealing with the question of minori-
ties: in this Report only Muslims are dealt w~h. I have read every 
word of it ... " -

1Ir .• uhammad Anwar-uLAsim: On - 110 point of order, may I 
inquire. . . . -

SiTdar JIalbans Singh Brar: I refuse to give way. 

Xl. President (The Honourable Sir Ibrahim Rahimtoola): On a point 
of order the Honourable Member has to give way. What is tPe point of 
order? 

1Ir .• uhammad Anwar-Ul-AJolm.: May I inquire whether this is not a, 
joint report by Mr. Hassan and Mr. Singh? That is what I wanted to-
know. 

Xl. President: That is not a point of order. 

Sirdar Karbans Singh Brar: My friend interrupts me on a, point of 
order to say that this is a joint report. There is no doubt a reference by 
Mr. Hassan to a couple of notes in his Report by one Mr. Singh. I am 
sure that that gentleman does not repreRent the Sikh community in this' 

-respect. He is not there as a Sikh: Hindus, Rajputs and Mahrattas 
and others have got "Singh" after their names. So that does not in any 
way mean that he was a party to this unholy alliance. 

Xl. Abdul •• tin Ohaudhury (Assam: Muhammadan): Turn to page 76. 

Sirdar Karbans Singh Brar: I will come to that., If you cultiva.te an 
attift;ude of patient expectancy, you will find that everything comas in. 
time. We have had it admitted by the Railway Department that In the· 
lower grades, say under Re. 80, m~ of the revenues of. the department are 
absorbed; and we have also got it admitted that that chivalrous commullity, 
the Muslims, are in ,an overwhelming majority in those grades. So, out "r 
the revenues, eve!! before the communal representation has been iatro-
duced, they have been getting more than their ordinary share from the-
income of the railways. 

As re!!ardEl the intermediate grades where Sir Henry Gidney pointed out 
t}iat Hindus have 92 per cent. I have got figures takeR from the Report 
as regards intermediate grades getting Rs. 150 and over, and there I find' 

,the major portion . . . " 

Lieut.-Oolonel Sir Henry Gldne,: Un a point; of personal explanation, 
Sir. I am SOrry the Honourable Member ~a8-mi8uru1erstood me: I did noti 
say that of the' intermediate grai:le as a whQle: I said in ,the : Acc'ountsc 
Department they Jiail 9IJ per oeaI. ! 
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Sirdar HarblD8 Singh Brll: Just as the Muslims, the MahraU,us ana 
the Sikhs ban el&ima. special position in the art of warfare, so the Hindus 
of Madras hli.ve by their sheer ability specialised themselves in, account. 
aILey ,a. department more technical than oi mere ordina.ry common-sense. 
So those: people ha'Ve 'Specialised in that Oraoeh and they only can properly 
discharge tbeduties of tha.t pa.rticular branch. So rightly they have got 
more thOR 'on a population basis they would be entitled to. It is not their 
fauL, So are we in the Army. Now more Mullllmmadans andSikbs and 
other niinoritiesare trying to taketcu:.nathematics, At·the suggestion of 
Sir George Schuster I drafted· a. question 'yesterd~ inquiring how many 
ntinority :repre$e~ta~ives have ,got !.C A/s in'math~ ... ~i~4t thedif'ferent 
universities during th~ ,!astten years." 'And lha.t.',will tell us what fair 
repr~sentation they could demand on the ground of efficiency in that 
particular branch. 

~ulvi MuhammAd ,Shaf..Daoodt, (TirhHt Division:· Muhammadan): 
M.A, is not the minimum qualification l'equired'. 

Sirdar Harb&D8 Singh Brar: I have als~ ch~fted a question asking for 
the number',or nu,mbers'of minority communities wDo have qualified them-
selvoes aa Chalt~i'ed Accountants andm' more Specialised' accounts. Sir, 
I was taiking about.t~,·' ~temledia,te gracies of Rs. 150 and·over. My 
friend Mr. Maswood Ahmad put forward a claim of 63 per cent. for his 
community on the North Western Railway. I find, Sir, that if on the 
North Westem 'Railway' 63 per cent. is given to Mu&~iintI; '19"8, per cent. 
to Anglo-Indi8tl8, 28'9 per cent. to Europeantl; a.nd then; it comes to 
ov~r 'a 100; per 'eeht. for· the three coirununities alone, what to say of 
Hindus, Sikhs and other minority eommuriit,ies? I find from the Hassan 
Report itself that on all the Railways the Anglo-Indians who are much 
less tlul:n 1 percent. of t~e popula.~ion,Jo be more, accuratEl ·035 per cent .. 
have got their perce~e,it1 the int~e<iiate grades of l1s. 150 and over 
from 20 per cent. to ever,4() 'Per ·cent",; nowhere are they less than 20, and 
at many places they are over 40 per cent. It is not the Hindu who is the, 
usurper of the fair share which the min0rity communities could demand, 
but it is,' th/!-t oomm~ty which neither claims to be IndiB.n nor ,European 
(Laughter) in divWing the bites .uo~both that is getting a major ,share_ 
Now that community which Bali got Q. percentage r~g~g from 20 tp 40 
per cent. Mr. Hassan conaiders should, have reservation ev~n in the future. 
not on merits bqt merely for the sake. of establishing tha~ allilmce, so that 
they should back ;~ claims of the Muslims in or.der that they inay get 
all th,at they ask for themselves. They are trying to establish a principle 
which is fa.r-reaching and dangerous because they are telling others, "All 
thine is mme and; mine is of COlU'Be mine"-that is what it really ccmes to. 
If the Anglo-fudfQR.lJ, are to get what ~ey are getting todAy, if Europeans 
are to be retained in the sa.me proportion in which they are today,and if 
Muhammadans are to be given what ,theydemlIDd, then it will mean that 
Europeans and Anglo,Indians will have wha.t they have, and all the rest 
will go totha Muslims, but what about the other ,communities? Sii-, the 
Sikh community has rendered servioes to the Empire in no less degree 
than the community· which my friend Sir Henry Gidney represents. The 
Sikhs :hav& ~ught in all the battlefields in 'all the continents including the 
Nqrt.h.West:Frontier ProvinC6 and Afghanistan and thev have ;contributed 
no less but much more than their numbers could afford. In the Punjab 
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where the;y are only 14 per cent. they are contributing about 40 per oent. 
:to the land revenue and water rates, and in the war too they have not 
lagged behind in contributing their man power. They contributed one-
-eighth of the tot-al recruiting in India where they are only 1 per oent. The 
;same is the caae in engineering, railways and telegraphs. Now that com-
munity is to be denied any safeguard of its rights by Mr. Hassan. This is 
-what he says in his Repo~:. 

"Sikba form nearly 1·23 per cent. of the population of. India and it is obvious that 
.any reservation in their favour will lead to t.he same practical difficulties al iD the 
.c&II8 of Pami&. They are, however, eoncentrateci in certain portiol18 II8l'ved by the 
North WeStern Railway. In other parts of the country where they are to be found 
;their population is so extremely BUlall as to be almost negligible." • 

:So he says: 
"In view of this it does not appear to be n8C8BIIU'Y to fix any definite percentage 

lor Sikhs either. All that is n8C8llll&l"Y is to inBtruct the Agent, North Western 
Railway, to review the poaition of Sikhs every t.hr88 yean iJ!. the IAlbordiaate cadre of 
:the North Western Railway and _ if any speoial action is called for when the exact 
nature of the actio'! can be coDBidered." 

.But as regards Anglo.Indians he says: 

"All the arguments that I have advanced fixing a percentage for Parsis and 
;Sikhs apply in the C&IIe of Anglo-Indians too, but it muat not be forgotten that in 
'view of the Indianistion now going on in all the Railway Department. and in 
;all t~e different w.ades, it is certain that Anglo-Indians will not be able to mamtain 
t.heir preeent posItion very long." 

Their present position is now over 40 per cent., and not 2 or 3 per cent. 
If from much less than one per cent. they have already got 40 per cent., 
it will take at least 40 years to worsen their position, and by that time I 
think that communal representation will cease to exist. Therefore, Mr. 
1Iassan says this: 

"In view of these facts it may be considered desirable to gi.e the A.nglo-Indians a 
'higher percentage than their population ratio warrant& What should be the exact 
measure of protection and how it should be given will have to be very carefully consi-
dered" and 80 on. ; 
'But he says they must have protection. 

So, Sir, I would suggest to my sister minority community, the Muslims, 
t.hat it is not fair always to rub one arm, to always damn the Hindus, 
to always say that they have got the monopoly of power when facts and 
ligures show that all the places which they want both in the intermediate 
and higher grades are not mostly occupied by the Hindus but by ether 
(Jommunities. It should be their rightful claim to demand a fair share for 
t.heir community in the services, but they cannot claim a preponderating 
share in the services. Now on the Great Indian Peninsula Railway in the 
intermediate grade the Hindus are only 21 per cent.; on the North ·Western 
Railway they are only 31 per cent.; on the East Indian Railway they are 
only 21 per cent. I am speaking of Rs. 150 per mensem and over grades 
alone. On the Eastern Bengal they are 45 per cent.; that is the only rail-
way in which the percentage of Hindus may be slightly higher, and on all 
the State railways combined except Burma Railways the percentage of 
Anglo-Indians in grades of Rs. 150 and over per mensem is 82 per 
cent.. which is higher than the percentage of any other community. On 
all the State railways combined, Hindus are only 26 per cent. Indian 
Christians 4, Muslims 4, Europeans 26· 5 I and :AnglO-Indians 82·8 '. • • ;. 
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lIr ....... ood Ahmad: May I know, Sir, from where 1;11e Honourable 
Member is quoting these figures? 

Sirdar JlarbaDs SiDgh Brar: I have taken these figures for all the grades 
on all railways from Rs. 150 and over. 

lIr .•.• uwood .Ahmad: From what page, what book? 

'Birdai' Jlarbau SiDgh Brar: I have collected these figures from 
Mr. Hassan's Report. I have myself calculated these figures. (Mr. M. 
111 a8wood Ahmad: "Will the Honourable Member se.e ,t'dg8S 48 to 96 of 
Mr. Hassan's Report?") Yesterday my Honourable friend Mr. Sykes 

asked. why should not the pa.y of the lowest pa.id men on the 
l~... railways be reduced because agricultural labourers only get 

about Rs. 7 a month. But he forgets that an agricultural labourer, in 
addition to getting Rs. 7, gets food also. That is the custom among the 
ngrieultural population. 

1Ir. E. 1'. Sykes (Bombay: European): On a point of personal expla-
nation; when a figure such as Rs. '1 is mentioned, it is the total remuner-
ation. ,When part of the wage is pa.id in kind, the cash portion of his 
wages is much less--probably not more than two or three annas. 

BJrdar Jlarhau BiDgh Brar: The agricultural labourer gets food in 
addition to cash wages-in the rural areas the cash wages are not on a 
mORthly basis; they are on a daily basis. Since the last two or three years 
the cash wages have been about 4 or 5 annas per day except during the 
harvest days when the man gets a little more. But on an average he gets 
about 5 annas a day, and in addition to that he gets food both morning 
and evening. So, it is not the labourer in the railway services whose wages 
should be reduced. It is the fat salaried official who gets 400 times the pay 
of a l~bourer, who should surrender a portion of his salary. It is all very 
well for these people to say, oh, the salaries of these poor Indians should 
be reduced. But I submit that it is the high paid official who gets many 
times more ,than he can fairly demand or can get in any other country but 
India, whose salaries deserve to be drastically reduced. 

Sir, as regards Mr. Chetty's suggestion of yesterday, I do not want to 
enter into it now because we are talking about communal representation, 
and I will deal with it on some other cut. 

As regards this cut of my Honourable friend Mr. Maswood Ahmad, for 
1l. fair share to their community, that is aU right and should be supported, 
and I have no grievance personally against it-that they should get about 
'20 per cent. or whatever other percentage is decided upon, on the State 
railways. His community did not get a fair field for many yea!"S for their 
young men to be employed. It may partly be due to the education of 
tbese men, but I think for the last some years there have been a good 
number bf Muslim young men' available to be selected for appointment. 
It has not been possible for them to get any, partly due to less recruitment, 
and partly it may be due to lack of advertisement. So, I think we should 
join with them in claiming that they should get 8 fair share, but at the 
same time I maintain that no community should be badly treated, and 
Anglo-Indians should not have aU to themselves. With these few remarks 
I support Ml":' Maswood Ahmad', cl&im for representation of the Muslim 
communi~y, equally expecting reciprocity in the case of Sikhs. 

02 
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Mr. B. S. Sarma (Nominated Non-Official): Mr. President. I generally 
do not take part in these communal wrangles, but if I· have chos~ to 
waste a minute or two of the time of this House this morning. it is because 
I am anXious to' offer a word of appeal especially to the Members of the-
European Group in this House, in regard to this particular matter. ?Iy 
Muhammadan friends from Bengal in this House and outside know very 
well that, whatever limited and humble oppOrtunities I have had as a. 
Member of this House and as the editor of a newspaper in Calcutta, I 
have employed those opportunities for advol:l'atiil'g'the justcl.ainls of the 
Muslims of our· province . 

Kr. Amar Ifatll Dutt: May I know what is the name of that newspaper? 

Kr. R. S. Sarma: Thit is the Bengalee. I have been ·often interrupted! 
bv mv Honourable friend Mr. Amar Nath Dutt and told that I am a 
nominated Member and do not represent Bengal, and I throw out a chal-
lenge to him. I am willing to resign my nominated seat if my Honour-
able friend resigns his seat and I am willing to contest his seat in the 
election, and I bet that·I shall defeat my friend by a thundering majority_ 
Whenever the Government are attacked and the Hindus are attacked for 
not playing the gameregardmg the. appointment of M uhammadan~ in larger 
numbers in the public services, our Muhammadan friends always find not 
strange but very familiar beq,fellows in non·offici~ Europeans in .this House, 
and this morning our Honourable and gallant friend Sir Henry Giditey spoke 
as a champion of the Muslim community and said that there was not a. 
single Muhammadan assistant in the higher accounts service of the railways. 
I wilnt to.ask ope simple question, for every Member of the European 
Group here is a r~presentative of a very big European' mercantile house 
either in Calcutta or Bombay, and all of them are masters in their own 
offices, .and I want to know what is the proportion of Hindus and Muham-
madans which each of them appoints in his own office. Sir, if I can speak 
a little lightl.}", I myself put this question to a big European friend of mine 
iast year as to the number of Muhammadans he had in his own office. 
He said he had one, and when J asked him why he had him, he said it wa& 
because he was the only man who could bring him beef sandwiches for his 
lunch. (Laughter.) Therefore, I say before they condemn the Governmenl 
and condemn the Hindus, the Members of .the European Group should, 
instead of paying lip service to this principle, give a lead to Government by 
employing more and more Muhammadans in mercantile offices. 

The Assembly then' adjourned for L~ch till Tvventy Minutes Past Two 
of the Clock. 

The Assembly. re-8BS~mbled after Lunch at Twenty Minutes Past Two, 
of the Clock,Mr. President in. the Chair. . . 

Kr . .Amar Bath Datt:There is a saying in Bengali, that when you have-
nothing to do, perfprm the Ganga Jatra ceremony of your uncle, i.e., 
take your uncle to the Ganges and perform last rites. It appears to me tha.t 
in this. session. hp.ving pothing to do, w~ are .following the same method. 
We:hp.ve not the Finance Bill, and not much legislation, this' session. 
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My "Honourable friends. over there have taken that responaibility~ 
Therefore we have nothing else to do but ~ perform the G8~ga J a?,a 
ceremony of the Railway Boa,rd. Many things have. been saId dunng 
the general discussion as well a&o ~day about .the mcompe~ence ~d 
irresponsibility of the Railway Board In not fulfilling the promIses whICh 
have been so often made by the Honour.able the Commerce Member 

:and also the Members of the Railway Board. Frankly speaking, I am 
not C' nvinced of the correctness of any such charge and the idle legis-
lators, having nothinO' else to do, have been indulging in a, comII).unai 
'wrangle which is a ~inful sight for the nation~!sts, ID:ridus and Muham-
madans alike. I wonder why one of the comrul;1m~les, 8f5~1."~t whom all these 
charges are levelled, that they a~ appropnatmg. P.!3BltlOnB of trust a,nd 
influence, cannot rise to the height of the occaslOn and generously. say, 
"Here you are my brothers, come and take what you like". It they 
. cannot do that, I submit the talk of na,tionalism is only a camouflage. 
It would not have been necessary for my friend Mr. Maswood Ahmea 
to flatter the Commerce Member, characterising his work as the crowning 
.ev~nt of his life. People here have been showering p~aises. on him: 1,f 
I haa. a chance, I would also have said a few words and pilid my trlbute 
to the devoted services 9f the Commerce Mem:ber, but I would not go 
the length of tlattering him in order to get some advantage for my 
,community. As I said before we hav~ nothing very serious to do this 
· session and so we have taken to this Ganga J atra. business. 

My friend Mr. Sarma. has given me a challenge a,nd has offered to 
.resign his seat and turn his back on his constituency, the Viceregal 
Lodge, to contest my constituency. (An HonouNble Member: "Have 
you accepted the challenge 1") Is it possible to beat my Honourable 
friend in his victorious march 1 I remember the day when my friend from 

· South India came with slippers on with hardly anything to cover his 
bcdy and has risen to his present eminent position as the editor, printer, 
publisher and, may I add, subscriber also of the Bengalee. I am not 
such a fool as to think that I can have any chance if he chooses to 

· oppose me. If he condescends to do so, this will be the last occasion, 
when I can say a few words in this august Assembly, and I beg to 
he excused for intervening in this debate. I know the Government are 
not much perturbed over thia cut because they have been trying to do 
their level best to give the Muslim community as much as possible in 
the present circumstances. (An Honourable Member: "Not at all.") 

'The difficulty with my community has been that there are anti-Hindu 
Hindus, pro-Muslim Hindus and indifferent Hindus. These are the 
three classes into which my community is divided. As regards my 
friend's community, there is no difference between my friend Mr. Shafi 
Daoodi and Mr. Anwar-ul-Azim, and they ask witli one voice for their 
share. Let them g~t it. I for one will not sta.nd in their way, but :what 
I would implore them is not to wash dirty linen on the tloor of this 
House. After all in the services not one per cent. of our people are 
emplored. That. being so, we ought not to quarrel with each other_ 
.My, friends may be justified in asking for their fair share, but this is not 
the ""!ay to ask the Government, beoause I understand the proper 
functIon of a cut motion is that it is in the nature of a censure motion. 
~e oa.nno~, c.ertainly accuse the Government of having been partial 

to any .commumt!. It is the exigencies of the case. The Hindus took 
io Engl18h educatlon earlier than the Muhammadans did, and I admire 
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the Muslims for not taking to English education in preference to their 
own culture and education unless obliged to do so by the exigencies of 
the political situation, and tha.t was the reason why for about half, a. 
century they were behind the Hindus, and that is probably the reli~on 
for any inequality, which there might be. Now that they a~ t~g 
in larger numbers to English education, they will of course get their 
share. But for that I do not think my Honourable £riendthe Com-
merce Member need be :6attere'a or need be accused and told that, "You 
have not 'done so, you have not kept your promise", or my Honour-
able friend, Sir Alan Parsons, or my Honourable friend, Mr. Hayman, 
need be accused-of course Mr. Hayman has been accused of being a 

'member of a minority community which has monopolised a large-
proportion of the posts 'for his own community, but the charge is hardly 
fair, because there - are certain posts in the' railways, 'as it must be 
admitt-ed by any 'fair and impartial critic, for which members of the 
Anglo-Indian c?mmunity. hllve ~ more ~pecial a:ptit~d~ than those of an! 
other commumty. (Lieut.-Oolonel'Str Henry GIdney: "Thank you.') 
It must be admitted-and I hold no briefror that community~t-hat 
-they are peculiarly fitted for certain posts, and one must remember that 
they do 'not encroach upon other departments in the same proportion; 
it is only the Railways and the 'relegraphs for which they have a special 
aptitude. (Mr. S. C. Mitra: "What is the special aptitude ?"). Well, 
they can endure long hours in the railway trains and, priY!I>tions 
(Laughter), and this cannot be denied. (Voices: ·'Question. ") We 
Hindus should not grudge them that, and I would request my Muham-
maiian friends not to ,grudge it too, . because, if we are really qualified 
to take up th~ duties of a guard, or the onerous duties of a. big com-
mercial station, certainly the time will not be far distant when we shall 
get such jobs. So on the plea of the representation of a particular com-
JJ?unity, it is hardly just and fair tha,t we should accuse the Railway 
Board or the Railway Member for it. There is one other fact I should 
,mention. I was grieved to find that my Honourable friend, Bhn-i Parma 
Nand, also wants cOIllIllUnal l·epresentation against which I have alway., 
stood and against which I shall stand till the end of Illy life, because I do 
not believe in that. 

Bhai Parma ]land: I do not want communal representation. I want 
everything on a national basis, on the merits of -efficiency. 

¥t. Amar Hath Dutt: Thank you, but what I understood was that 
he said that the Hindus were not properly represented On the Nortli 
Western Railway. 

Bhai Parma Hand: Quite BO. 

K1'. .Ama.r ]lath Dutt: I shall be very grateful if there. are at . least 
some nationlllist Hindus a~d not anti-Hinqu lfind1J.s Qr ~'ind~ffel1l~t~o 
Hindus" or pro-Moslem Hindus. Sir, then again there is the question' 
of efficiency. That is also a thing . to be looked, into. My friends of 
the Muhammadan community will please realise that before Mr. Fazlul 
Haque they will not find in ~he Calcutta University . Calendar ,a Muham-
madan: gentleme.n passing the M.A. examination in mathematics.' 'that 
was the first occasion; and still when you take the figures, you will 
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iind:that veryfe", of ' the Miub8mm8dangradu8tes-h8v~ passed the:M.A., 
'examination in 'matbemidiies.(An Honourable Mo(lmber: "There are 
ple,ntyof them.' How many do you want ?") Sir, the. peroouta,ge . will 
'~ 'be anTfrhere' near ,the percentage of their popul,atlOn. My frie~ 
may contradict" me, 'bUt I 'make bold' to .say that the percentage will 

· not be even one per cent. of the graduates. Sir, if you take up the 
numb~l" of passes' in'·s particular yea.rof the Calcutta University 'among 

·thf' graduates,: you' will not :ftndthat even 5 pre!' cent. of them' are 
'!,{1!bstnmuans; ,:while th~, pOpulation in Bengal IS aVer 50 ~ ,cent. 
'1 would tlieref1lreaSk them imd I would request the Government also 
to do till that:is possible to' have the Spread of elticrt.ion.among .Muham-
madans being msdeeasier, 80 that my MuhaIIimaf&a b~thteri inay come 
up in larger ,numbers 8S graduates. 'I know sIid my friend, Dr. Ziauddin 
Ahmad, 'who' i~himseH a wrangler I. bEilieve, (an HonOurable Member: 

",'He is'. ") must 'a]so' know-I see' he' is:' ~aking p.ot~aJ!,d I challenge 
: an~bodY.in this Ho~se'~ oontradict'm~, :that t~e passes'~ :the Indian 
u,nlvemtles.,of tl;1e. Mnh:ammadans are. ill the, .same proP0rl.l?~ a,s t~ey 

· oUght to be, and for tha,it state of aff81rs, I think more faCIhties should 
'be' given to the M1ihaItlmadan community. 'Brit, of course I think no 
: !la~e man, would ask the Govermrienif 1:0 have the percenta'ge of passes 
· increased' &Iso in these:nie proportion' in tHeir' ~'Vot'lr in' the Universities, 
· whether they psss or not, or tihat ~iriee Benghl' contains more thp;n 50 
per cent. MuhammsdanBi therEdore 'the: percefita~e of'the B.A. 'passes 

,among Muhammadans also mu,st 'be' over 50 per cent. (Laughter.) I 
think this demand has never been made by'our Muha,mmadan friends, 
bu~ froiD. private· eon'\"eriatioris I gather thQt they' 'want that they ought 
to have more facilities, for education. That is a demand which is very 
just and fair, and they have my sympathy.' Now as' soon as larger. 
numbers of educated men come from that community, they will no 
4ioubfi 1:ie appointted in a. biglier pro~J.,:woulcl ~. mYt friends to 
pardon me and not to ,nusunderstandme if r relate one lllstimce of what 
happened in a particUlar Government office. The ordinary Hindu 
'graauate does not expect to get high salaries, and most often he will be 
s~tisfied with a simple 'clerkship on Rs. 70 or Rs. 100, but amongst my 
friends o~ the Muhammadan community I fear they gener&lly will not 
be so sstulfied. If they are mere pass B.As., many of them will think 
they ought to get whatever the brilliant graduatEls of other couununities 
alone' can aspire to. IIi that particular office the question came 'up iri a 
concrete shape, and the officer had to observe that: 

"I require officer's of a. certain ca.libre whose education cannot be less than tilat 
of a. graduate of ~ univenity; but if that graduate happens to be a Muhammadan, 
he expects 80mething better than what I can offer him, and that is the reason for 
,paucity of Muhammadana in my Department." 

Therefore I would a~ mv Muhanimadan friends not to be so ambitio~, 
8S that. (Rear, hear.) i remember that even my HO!lourable friend 
'ov~r 'there who stood first being brackeied with Oopal Chunder Das-
I do remember the year-he also did not pass the M.A. examination in 
mathematics. 

lIawab Sir Sahlbzada Abdul Qatyum (Nominated ~on-Official): We-
,can supply' M.As., B.As., and B.Scs., in Mathematics and Sciepces from, 
the Islairda eqllege, Peshawar, for the whole of ,India.. 
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JIr. A.mar Jf&t.ll Dult: From where? Pe&hawar? Well, we shall be 
-very glad, but my idea was that the Muhammadans, being a very emQ-
tional race and fond of their own civilization and culture, took up the 
study of li~ra~ and of .e holy Koran and 'of .poetry more than t~e~ 
earthly subjects like matheDlatics. physics, chelJllstry and other subJects 
.and that that was the reason of the inequality in numbers. But noW 
that· they see that these e~hly riches are as much necessary if not 
more necessary than spiritual benefit, they are getting on. I would sug-
gest and I hope they will not take me amiss, that they sbQuld ~e 
proper steps for more educational facilities being provided for their com-
munity, and when that is forthcoming, certainly they will get the share 
-of publiQ appointments to which thElY are entitled. But let them not 
iorget one thing, when coming to accept State service in British India. 
"they ought to remember that they are nothing else than British Indian 
subjects where there is DO distinction of caste. cre~d or colour, be he 
an Anglo-Indian. be he a Sikh or a Muhammadan or a Parsi. To one 
other community my humblest tribute is due and that is the community 
of my Honoura.ble friends Sir Cowasji Jehangir and' Mr. H. P. Mody •. 
That communitl never claims, never asks for any communal repre-
sentation and stIll you find that they have been in the vanguard of Indian 
political progress as w~ as in ofJices for whatever posts they are qualliied. 
I ask my Muslim friends to emulate the example of that small com-
munity resident mostly in the Bombay Presidency. who never claim such 
communal representation, and that will be in the fitness of things and 
then we will be able to join hands with each other and march onward 
.on the path of progress and will not; have to heckle or disturb the 
Honourable the Commerce Member or· for the matter of tha.t Sir Alan 
Parsons or Mr. Hayman. 

Db :8ahadlli JlaI1 1ta.Jihllddlh (Cities of the United Provinces: 
Muhammadan Urba.n): Sir, I rise to support this cut with a view to 
register the protest of the Muslim community against the persistent and 
-deliberate attempts made by the Indian r.ailwaYEI to ignore their claims. 
I am indebted to the Government of India, especially the Honourable 
Member for Commerce, for their kind and friendly feeling towards the 
Muslims, but it is our misfortune that promises made by them a.re never 
realised and their kind intentions of giving to Muf41ims their due share 
are never translated into practi.ce by those who are responsible for the 
management of railways. The inadequate representation of the com-
~unity to which I belo~ has been a long-standing grievance. Deputations 
have waited on officialEl, and fair promises have been made of righting the 
wrong, . but they have seldom gone beyond the circular stage. Government 
issued circulars to Agents of Railways to restore Muslim equilibrium in 
railway service. I understand that Agents- in their turn issued circulars 
to the heads of various departments under them, and perhaps the latter 
issued circulars to Divisional Officers, and there they lie aEl dead letters. 
In the matter of the upper branches of the service,· wboseappointments 
lie in the hands of the Government of India, something iEl done even 
though inadequately to console the Muslims, but in the matter of sub-
()rdinate service, the claims of Muslims are delU>erately ignored and 
MuslimEl, in spite of their proverbial loyalty, receive a step-fatherly treat-
ment from the ,na bap Government. Pressed by the volume of Muslim 
feeling on this subject. Government appointed a Special Officer to investi-

• 
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gate the problem of Muslim employment on railways. I would quote a 
few paras. from Mr. Has&an's report. Para. 144, page 41 says: 

"It will 'be Been that there was nothing seri01J8ly wrong with the recruitment. rules 
that Muslims with the neceesary qualifieationl for the posta to which recruitment is 
Jargely made were always available," that they did not mi. the opportunities which 
were offered to them and if in spite of all this they are still inadequately represented, 
it woal~ appMl" that they were not given a proper &hare in recruitment in the past. 
,1& makIng these observations I have not loat SIght of the statement made by the Agent 
N. 1'". R., who informed the Railway Board in 1928, tbat better qualified Muslims 
1WI"8 n~ willing to start in the lower grades and expreued the Opinion in 1929 that 
.a vast majority of them did not want railway service. 

The same explanation, namely, the dearth of qualified Mu'·:ms, has alway. been 
put forward by other Railway Administrations to account fbr the present inadeGuate 
repre.l8Iltation Of the Mualim communit'y. In view, however, of tbe fact that com-
'plete recorda community-wise of applicatIons have not, been maintained on any of th_ 
Railways and the posta were not advertised, it is not pOllllible to give tbe exact numbt'lr 
-of those who appbed for appointment or who would have applied if all the posts had 
been advertised. But whatever Walt the cue in the past is more or lea a quNtion of 
.academic interest. We are now really concerned with tbe future and it is this 
1PoSpect of the case which needs careful consideration. The only reason why 
I have e_mined this point of view is, that if it is established that Muslims have 
in the past been denied their proper share in recruitment for no fault or their own, 
-it will strengthen the case for any special mea&ures that may now be decided npo,. 
for improving their position. It will not then be a calle of favouriti.mJ but an act of 
'tardy justice, if a fair proportion of the recruitment il reserved for them till suCh 
t.ime as they I18CUre their proper position and special steps are taken to en81ll'tl that 
t.here il no loophole for evading the policy of Governml!llt." 

With reference to the remark of mv Honourable friend Mr. Amar Nath 
Dutt I would quote para. 147 of the Report: 

"AI regards Calcutta I can voucbade for the accuracv of this statement from my 
personal experience, however, limited, as Statistical Officer, East Indian Railway. 
During the period of four years that I W&8 in Calcutta I never felt the sligbteet diffi-
~lty in 'securing oualifie1 Muslim candidatee and thev were appointed in all the 
grades from RI. 30 upwards. If Musliml could he found in Calcutt3 to serve on 
the E. I. R., there il no reason why they should not be found for the E. B. B. It 
1S interesting to not;. in this connection that a Selection Board wal held last 'year on 
the E. B. Railway to select candidates for the po@t, of Sub-A.iltant Surgeons. A 
large number of candidates were interviewed and finally 4 were selected in order 
?f me~it for recommendation to the Agent for appointm&nt. Two out of these fo:ar, 
mc1ud.mg the man at the top were Muslims and it was the unanimous opinion of the 
~electton Board that the Mu&iim candidates were superior to non-Muslims. If there 
II no . lack of qUllified Muslims for posts requiring technical qualifications, it is nut I 
submIt unrea!lOlULble to presume that for posts which do not require :Ionv technical 
qualifications but only a Matriculation Certificate, there is not dearth of suitable !luslll'1 
candidates. " . 

I would quote para. 244 at page 78: 
"Muslims form 2!i·52 per Cf'nt. of the population of India and more than 38 pe. 

eent. of, Ule populat~D; of the area served by. tbe four S~te-manap;.d Railv,·aYI. A 
T~ference to the ststllhcs would abow that theIr reprosentatlon in the subordinate ser-
vIces on the four State.managed Railways is 17·53 per cent. and if a census were 
taken on the company Railways their percentage will be found to be still lower. 
Whatev., ~e callieS of their inadequate repreMntation, it is obvious that they are 
the oD;ly mmority community which stands in urgent need of special protection, at 
least tIll lucb time as its represeutation becomes adequate." 

I may be allowed to quote another paragraph of this Report, paragraph 
'250 on page BO. It says: 
_ "As hI! !lIiin pointed .out in para~aph 144 of ~apter II of this report, there 
18 ample evidence fortheOllllng that Mulibms have noli I:n the past received their proper 
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share in Railway service and this has been to a large extent to the benefit of the 
majority community. That Indianiosa.t.ion of the superior services cannot for reasons 
:which need not be stated here encourage any hope in Mualims of farlllg better in 
future is evident from their' position in that Department which hal pract.icallybeen 
lndiaui .. d. In view of this and also in view of the fact that the population figure. 
of the majority oommunity include a substantial proportion of dept:es&ed classe. who 
do not have and are Dot likely to have for lOme considerable time, a share in the 
subordinate services cQlDmensurate with their strength, it will not be unreasonable to· 
fU: 38 per cent. of all the subordinate posts for Muslims on the four State-managed 
Railways. But I recommend only 35 per cent.. because. it ia possihle· tbat..Govemmellt 
may consider it desirable to give a certain weightage to 80me other minority com· 
munity." '. 

Sir, in the commercial traffic and engineering departments of the Great 
. Indian Peninsula Railway the ratio of Muslim employees does not re~ch 
even 1 per cent. In the headquarters office~ of this rai11l'ay there are 
nearly a thousand clerks, but not five of them are Muslims. How un-
fairly it deals with the Mussalmans may best be judged by, one single 
inEAiance. Sir Robert Maclean when Agent of this line appointed a highly 
qualified and well connected young MussaIman as Chief Food Inspector. 
He reorganised the catering arrangements in a most successful' manner and 
received unstinted prai~ from all his superior officers, including the Chief 
Commissioner of Railways. But after two years of meritorious service, the-
retrenchment axe cut down his official career, and in spite of the fact that 
he was the only Muslim in the commercial department of the Great Indian 
Peninsula Railway drawing a salary of more than Rs. 4001 he wa$ quietly 
sent away as an ugly figure in this Hindu-ridden railway. I UBd~rstand 
Mr. Rusell promised to find him employment, but four years have passed 
without his ever getting a job. Indeed they offered this young graduate, 

'who started his official career on Rs. 475, a guard's or a. ticket collector's 
job, whilst a score or two of novices were appointed as Traffic Probationers. 
The Special Officer of the Railway Board, Mr. M. K. Hassa.n, piaced his 
name first on his list of recommendationEl, and last year the deputation of 
the Muslim Members of the Assembly and Council of State which waited 
on the Honourable the Commerce Member, submitted strong recommenda-
tions but without result. Indeed such iH the indifference of this railway to 
Muslim claims, that on their various Advisory Committees there is not 8 
single ·Muslim member, as if the Muslim~ do not travel on this line and 
do not trade with it. But I have quoted the Great Indian Peninsula Rail-
way by way of example. It is practically the same on all ather'railways. 
And yet we are told that Government are doing their best to render unto 
Caesar what is Caesar's. Sir, we ask for nothing more tha.n our bare rights, 
our due share of representation in the services pf the country~ But our 
claims are ignored because we are docile and loyal children of Government. 
'As the Central Muslim Association of Calcutta told the Viceroy, the idea. is 
gaining ground in the country that the only way to redress wrongs is tp 
approach Government with a bomb with one hand and claims in the other. 
I beseech Government to prevent this idea from gaining a foothold in the 
hearts of the MUElB8lmans. . 

With these remarks, Sir, I support this motion. 

Sir Abdur :&a.him (Calcutta and Suburbs: Muhammadan Urban): Sir. 
I have been reluctant to intervene in this debate, but there can be no doubfi 
that the question' that has been raised is one of c6nEliderabie politicat 



THE RAILW'AY .tTOO~LI8" >oP DEMANDS. 

importance. The issue has assumed such import~nce that [t really can-
not be ignored by anyone whO has at heart the intere&ts of the :eG\intry . 

. Sir , I wish to make it clear first of· all that it is not a question between 
Hindu,s and Muslims nor is it a qU8Stiop between the mlJrjority community 
.and, ·the minority community.· In proof of the statement that it i~ 
:not 8 question between Hindus and Muslims'I will cite tlle non-Brahmin 
D'" Jvement of Madro.s. I was present at the birth 'of that movement and 

;1 klmw· how it bile progressed. Thoee who are in the know are aware that 
'it waEl-the ex-clusion or practical exclusion of the non-Brahmin community 
'of Madras from ,the public services that led to the' gro~h ()f this movement; 
.. Ml.d the movement exist~ and lam sure will cofttmue' to exist and grow 
·stronger unless questions of representation of the various sections of the 
people in the State servieee a8 well as their represEmtation in the political 
. bodies of the country are properly' settled~ Sir, the' non-Brahmins are 
Hindus as much 'as- the Brahmins, and vet because a small section of the 

'people had the monopoly of the State ~rvices, it wae natUrally felt as a 
'very great grievance by the other' section, aDd they bad'to organiSe 
themselves in order to secure a solution. I believe that by organisation 
they ha.ve been able to secure very great 8uccellS. And I would aciviee my 
fellow· religionists in this Assembly that by merely putting questions· now 
and then or paElSing .Resolutions or moving motions like this' they' are not 
. likely to atta.in their ·object. I will give you one fact. Apart from the 
·railwav service. which I shall cOme to at onoe, let us take the Sectetariat 
'of the" Government of India, of which I have had some experience lately. 
Will any Member' of this HouSe believe that' of the Muslims ·of Bengal 
there are only two junior assistantE/in the entire Secretariat of the Gov-
ernment of India? And yet that is a fact. Who' is to blame for this state 
of things? I think the blame must partly rest with the representatj-~e& of 
.the Muslims of Bengal in this Assembly. Bir, the facts are well known; 
take the facts that have been placed· before us by Mr. Hassan's Report. 
There can be no doubt 'as to the accuracy of those facts, and is it very 
difficult to understand the significance of that story? Then again what is 
·the state of things regarding railway Eervice in Eastern Bengal? Can that 
be a satisfactory state of things? It has been said by one Honourable 
speaker that the Muhammadans of Bengal caunot produce qualified 
candidates, but. any one who knows the facts knows that it' is not true. 
Qualified graduates among the Muslims of Bengal, whether in mathematic~ 
or in literature or in history or anything 'else can be had for even Rs. 00 a 
month. There is no lack of Muslim candidates; nor can there be anv 
doubt that if they are given a chance they are able to prove their efficiency, 

to do as good work as men from any, other community. Thi& if! 
, ~ Uf. 8S J have said 8 big political question,. and it.$s not going to be 

solved by counting the number of graduates of one community or another, 
whether so many men pass an examination in mathematic& or any other 
subject. It is not that. It has to be looked at from I a very broad point 
or view. I believe the Government of India fully realise that. As 1 have 
&aid look at the non-Brahmin movement. Nobody can say that nowadays the 
non-Brahmin& that are to be found much more largeh- in service in the 
Madras Presidency have proved less efficient. I have 'known members of 
that community who, in point of 'ability in many spheres of life, compare 
favoura~!y with men of a~y other community; and I venture to say also-
that the Muhammadans, glven a chance, can prove themselve& as effioient 
as members of any other community. 
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[Sir Abdur Rahim.] 
Another proposition I lay down is that this is not a question of majority 

.and minority. Take this railway &erVice. As a matter of fact the Anglo-
Indian communit;y. which is a. ~rity community, holds a very large 
proportion of appointments in that; service. The question is really one 01 
proper administration; and if the matter is carefully and constantly bom. 
in mind, the position can be solved; but not otherwise. There is no 
ready solution, no hard or fast rules by which you can solve at once a. 
.question that has been agitating the people, the different sections of the 
people, for so long. The railway service i& of very great importance because 
the State-managed railways of India are the largest employers of labour 
in this country, educated as well as un~ucated. As regards the un-
-educated labour, I take it, there is not much discrepancy as regards the 
sections of the people from which it is drawn, but when you come to 
educated labour, it is a very different story altogether. The educated 
men of certain communities do not find a proper look in the Railway 
DepartmenK I do not say for one moment,-I would be the last person 
iosugge~ for one moment-that the Government or the Railway Board 
do not recognise the importance of the question. Indeed a fonnula has 
been formulated, and it has been repeated on the floor of this House by 
11l0re than one Honourable Member of the Government; but the practical 
question is, is it constantly bome in mind by the persons who have 
1lctually the making of these appointments? Mr. Hassan rightly points 
-out in his Report, where I think he cannot be -fairly charged with having 
shown any bias, that the per&Ons who are in charge of the different depart-
ments of the Railway Administration are apt to overlook this matter in 
-the daily work of administration. For that purpose it is necessary, and I 
think it has been EAlggested, that some machinery has to be devised by 
which the administrative authority could be kep~ constantly in touch with 
this question, so that it may ultimately be solved. But it has never been 
the claim or the case of the Muslim community as regard& the railway 
service or any other service as a matter of fact, that their unqualified men 
should be given preference to qualified men drawn from any other com-
munity. That has never been t.he case, and if that were the case I should 
be the laElli person to support it. But, given a sufficient number of qualified 
men available for employment, it only requires some attention on the part 
-of the authorities. making the appointment to see that the State 
patronage is properly distributed. It is not a question which can be 
lightly brushed aside as one of loave& and fishes. It is a question of 
---'mployment affecting a very large number of people. 

Mv friend, Mr. Amar Nath Dutt, has waxed very eloquent as regardP-
the need for the spread of education among Muslims. I say as regardEl the 
need for the spread of education, it exists not only in the Muslim com_ 
munity but in the Indian community at large. The percentage of literacy 
is so inElignificant throughout the whole of India. that to say that one 
community is morel advanced in education than the other among the Indian 
communities is really to overlook the essential and real facts. No doubt 
the Muslim community, at least in Bengal, took to English education later 
than memberEl of the other communities, and that partly accounts for the 
fact that they have lagged behind in obtaining their proper representation 
in the services. But there have' been other factors in connection with this 
.question which 1 do not think I should be justified in going into on this 
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occa&ion; for the fact still remains that for 'various historical reasons edu-
cation among the Muslims, in Bengal especially, has not advanced as. 
rapidly 88 in the other communities. But for some time past, at lewAi in.' 
the last. twenty years, .the community has been perfectly alive to the fact 
and they are now advancing very rapidly in the matter of seconaary and 
higher education; so much so, as I have already mentioned to the HouEle, 
thFlt there is no lack now of qualified men being ~vailable for employ-. 
nienjo in the various State services,. including the railway services. 

There are certainly technical . d~partments in V"hich of course high. 
technical qualifica~ion~ being. nec~; the fielW (,1 .ection is limited. 
So fllr as these departments are' conce~ed, and ,so . f~ as thfl!36 appoint-
ments are concern.ed, it may be that in B()lI:\e of them 'luaijfi.ed ca,udidatef;l 
are more I;Iobundant from o~e .commw:tity .than ~~ ~ther .. I would not 
think my community, for instance, wol).ld .in the least grudge a larger 
number of men being taken in :thO&e departIQ.~nts. from any other com-
munity. It is not a question of jealousy. The only question with which 
the community is cOJ].cerned is that their educated men should get a proper-
chance in the State services, and so far. alii tbellipread of educatioJi is con-
cerned, I !mow.the history of educ!1tion in Benglll and I. know how much 
the spread of education in Bengal has b~en due to.the fact that men 
knowing English were wanted for services in the Btate, As 8 matter of 
fact, one of the argumente.. very' often put forward against the system of 
education now prevalent in that province is .that G~v:~t have creeted 
universities and a pElrlicular .system of education mainly for the recruit-
ment of clerks and subordinate officers in the Government. Since, how-
ever, the univentities began to tum out men who knew English and were 
qualified for a. certain class of work, the general effeot'h8~ been very greatly 
to spread education throughout the provi~ce. , It has~arged, the educated.-
c.\ass in Bengal, and similarly if the . Muhammadans' are '. given proper 
opportunities in the various services of the State, then that very fact 
will provide a very strong &timulus to the spread of education among. 
Mussalmans. I make a present of this fact .to my friend, l\fr. Arnsr Nath 
Dutt, who has been ad*ising and lecturing to us so eloquently on the need 
for education in the Muslim community. Sir, mysnxiety ib that this 
question should· be regarded as.an 4oportant polit~QI issue which we aU 
ought to approach in the right spirit with s view to its solution and not to, 
throw obstacles in the way of it9 solution. Theqllestion will exist. and' 
will continue to trouble both the Governm.ent and us ,so long as it is not 
solved, and it cannot be soh'ed, if it is approacMdana deaD with merely' 
in a recriminatory spirit, in a communal spirit, sJHi notr:ii!b' a ,view to 
&Olve it; I do appeal to my friends on my right to deal WIth this question 
in that spirit. As I have point.ed out, it i~ not 'realty a .1}uestionbetween 
one community alid another, it is not even 'a question "of 'majority and 
minority communities, and I have given illustrations $0 prove this fact;· 
the question i!;j one of prOper ·administration and it is very much mixed up 
with bigger political issues, and therefore it ought to he the anxiety of all 
of us to appro!,ch ip in a spirit which will lead to a prop.EIl" solution and not 
to further complications. 

Kr. A. K. Bayman (Government of India: Norbin'afEia citcial): Sir, I 
intervenE)" )\tthis stage in order to place before iJw 1;[O\lSe certain {acts 
and ·figures which I . consider to· be ,of, importance.' ill' relation to· the· 
discussion on the motion before the Rouse. I want firSt to say that this 



1356 LEGISLATIVE ASSEMBLY. 

[Mr. A. M. Hayman.] 
question of the proper and adequate representation of Muslims in the 
railway services is one that has been engaging the attention of Govern-
ment very seriously for the last three years. I made many statements 
giving undertakings in this House in reference to this question. The 
Honourable Sir George Rainy when he met a deputation of Mussalmans 
also gave certain undertakings to them. Now, Sir, I desire to convince 
the House that when Mr. Maswood Ahmad tries to represent that Govern-
ment do not keep their promises, or that they are getting a bit slack in 
this matter, that he is not stating the position accurately to the House. 
Sir" about· September or October last year we wrote a very complete 
letter to Mr. Maswood Ahmad in which we detailed all the undertakings 

-that Government had given on this question either in this House or to the 
deputations that waited upon Sir George Rainy . We stated each under-
taking and we stated what Government had done in respect of each of those 
undertakings. Now, Sir, a copy of that letter to Mr. Maswood Ahmad 
has been laid on the table of the House, and I would ask Honourable 
Member,s to spare the time to read that letter, because they will find, I 
think, that Government have paid the greatest possible attention. and 
urgent attention, to all the undertakings that were given _ . _ • . 

Sir Abdullah Suhrawardy (Burdwan and Presidency Divisions: Muham-
madan Rural): Why don't you read out that letter to the House? 

Kr. A. ][. Rayma.n: I am perfectly prepared to read it to the House, 
but I think that when a long letter has been placed on the table of the 
House it is for Honourable Members of this House to read it. 

Dr. ZiauddiD Ahmad: We are tired of your accounts; we want facts. 
·Hr. A. ][. Rayma.n: My Honourable friend will certainly get facts 

'from me. I sympathise with Muslims in this House and the Muslims 
outside this House when they feel disappointed in the matter of representa-
"tion of Muslims in the services. They had, I suppose, some reason to 
expect that in the course of two or three years the number of Muslims in 
the service would have jumped up very considerably and also the numbers 
in the upper subordinate gradelil. Sir, if you take the figures as they now 

'stand and compare them with the figures relating to previous periOds,-I 
"have got the figures here,-the number of Muslims as compared with the 
-total number of employees. 

lIr. ][uhammad Anwar-ul-Az1m: On what date is that please? 
][r. A. ][. Rayman: 
31st March, 1929, total number 

on all class I Railways 

. Slat )larcb, 1930, total number 
on all class I Railways 

.31st March, 1931, total number 
on all class I Railwa.ys 

774,515, Muslims. 
percentage 

783,902, Muslims. 
percentage 

746,111, Mllslims 
percentage 

Dr.Ziaucldbl Ahmad: From what book are you quoting? 

173,980 
22'4 

177,777 
22'6 

16'7,476 
22·4 

lIr. A.][. Rayman: I have taken these figures from the Administration 
:Jteport and the Appendices to the Administration Report of the Railway 
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Board. I have given the figures for 1929, 1930 and 1931. Now, I wnuld 
like to analyse these figures by just quoting the figures relating to State-
managed railways over which the Railway Board have a full measure of 
-control. What I mean by this is that the Railway Board cannot issue 
-detailed instructions regarding recruitment for CompBDy-managed railways 
as they could for 'E.'tate-managed railways. Now, the figures in respect of 
:State-mBDaged railways are: 

~~. ' ... o~ number in 19J9 468,275 ; KIl8lims. 131,233 .. " 1930, 470,5«, " 134.,298 
t, " 1931 434,654, " 124,413 

PerUfl~. 

In 1929 28'02 
1930 28'5 
1931 28·6 

I would draw the attention of Honourable Members to the fact that the 
figures for 1931 show the Muslim representation is slightly higher than in 
1929-30. Now, Sir, the point I wish to make is this. The total number of 
employees has fallen . . . . 

JIr • .. lIaswGOd Ahmad: Will you kindly refer to page 48, Vol. I of 
the Report for 1930-31? The figure on 31st March 1930 was 182,349 
Muslims out of 817,735 total, and on 31st March 1931, 172,321 Muslims 
out of 781,130 total. So we decreased by ·11 per cent. 

111'. A. II. Hayman: I am quite prepared to take up the case in the 
way the Honourable Member desires later on if I have time, but for the 
present I desire to place before the House facts and figures taken from 
published documents in a manner which I consider to be important. The 
point I wish to make is this, that the total number of employees has fallen 
due to the retrenchment that has had to be made on railways. We have 
becn losing crores of rupees in our railways, and we had to cut down our 
expenditure to the utmost possible extent. We have had to cut down our 
expenditure by some crores of rupees. Now, for every rupee of expendi-
ture in our revenue working expenses 8 annas ordinarily represents estab-
lishment cost, and it must necessarily follow that we have had to make a 
very big cut in our establishment charges, and this necessarily has involved 
the discharge of a large number of employees. Far from being a question 
of recruiting more establishments-and it is only when you recruit more 
establishments that you can hope to remedy the defect in the representation 
cf Muslims in the railway services-we have had to make discharges. 
Indeed, Sir, we had to deal with realities. We had to face realities, we 
bad to consider how we would best protect the Muslims who were inade-
quately represented in the services when we were dealing with the most 

,distressful question of the discharges of railway employees. 
(At this stage Mr. President vacated the Chair which \Vas taken by 

Mr. Deputy President.) 
We did not leave things to chance As soon as the Railway Board 

became a.ware that discharges of railway employees on a large scale would 
bave to be undertaken, it issued instructions to the Railway Administra-
tions giving them a lead as to how the discharges should be made, and an 
'important instruction was given in those orders to the effect that nothing 
-should be ione which would act detrimentaJIy to the interests of com-
munities inadequately represented in the services. 
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m. A.bdld .. tin Ohaudhury: Was it followed in the North Western 
Railway? .. 

JIr ••• ][. BaJDl&ll: I shall answer you presently. If one studies the 
figures: of· Muslim representation in the services; one will certainly be con-
vinoed that they are inadequately represented, though a certain amount 
of improvement has taken place in recent years. The :point is this. Many 
of our Muslim employees were employees of comparatively less service than 
memben:iof otRer communitieli,:and iHhe Railll'ay Boam had not issued that 
instruc.tinn to which I have just referred, and ·if, thetefore, in consequence 
discharges went by. the rule (which eould have been more easily applied by 
every officer who had to apply it) that 'is, by the strict rule of length of 
service-instead of finding from the figures of 1931 that the numher of 
Muslims in the service on State-managed railways was n somewhat higher 
percentage' than in the previous year,' you would have found it very con-
siderablv lower. Now, I wish to' claiin that Government have faced the 
.qnestiari squarely, hav~ taken~rgentaction in this matter, have' iooked' 
at realities, and have done in difficult, circumstances all that they couln 
reasonably be expected, to do in O~f to protect the inter8l¢s. of ,the-
Muslims, who I admit are inadequately represented in our services. 

I have, been aakeci just, now what had been dOGe obctlhe.Jil6rth::Wfitern 
Railway in respect, of this questian of, retrenchment of! establishments on. 
that line. I hJtppento have a note with me and lwill, just read a few 
words from it. . 

lI1lal Parma lfand: 'What do you mea:r;J.by ad.equacy (An Honourable' 
Member: .. or 'inade,quacy'. ~') .or iJ;1ad~<iria:.cy' of Muslim representation? 
Will y~ kindly explain? . 

Kr.A.. ' •. Bayman: When a large commumty like the Muslim com-
munity has," for example, only 4 per cent. of the upper subordinate posts-
in our Railway department, I am perfectly conviced in my mind that they 
are inadequately represented. 

Bhai Parma'lfiDel: Wit.h regard tq ,~hetotal. what is the rule that you' 
will follow? You quoted 28,per cent. . 

~. C. C. Biswas (Calcutta: Non-Muhammadan Urban): What is the-
proportion of Muhammadan contribution to the traffic earnings on the· 
l'8ilways? 

Kr. A. .•• 1layman: This, Sir, is the note I have got about the North 
Western Railway, and I have compiled it from an independent so:urce, and 
I think that Honourable Members who would read Mr. Hassanls Report 
on the same point will find that it agrees substantially with what he has 
said. Here 'is what my note says: ' . 

"It would .. be' as well for me to explain how the .orders of the Railway Board were 
actually apphed on BOrne of the .State.managed RaIlways. On the North Western 
'Railway the' q11estion of safeguarding interests of minority communities in the 
ccmrl!8 of T'etrmchment was dieCUillled at two meetings of' the Divisional Personnel 
Officers of. the Ra.ilway where the necessity of taking suitable measures on this behalf 
was·impressed upon them, and as a result of this meeting, instructions were issued 
by the Agent that the percentage of Muslims and other minority communities must 
be' maintained in the same proportion as it was before the retrenchment started. 
For this purpose, the staff wen! divided into three caUlgories, namely ,..orksbop eDt-
ployees, inferior servants, other subordinate staff." ' , 
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The result of the action taken by the Personnel Officers and the head-
quat:ters personnel establishment of the North Western Railway was tv 
bri,ng about the following results. In the subordinate staff, on the 31st 
:March, 1931, when intensive retrenchment began, the percentage of 
Muslims to the total number of employees was 25·65. On the 30th June. 
1931, when the intensive retrenchment stopped, it was 25'40. In the case 
of the workshop staff, the corresponding percentages were 62'4 and 63'6. 
and :n the case of inferior servants, they were 61' 9 and 61'1. The per-
cmtageo of Muslims to the total establishment was 55'84 on the 3ht 
March, 1931, and 55'88 on the 30th June, 1931. Now, these figures bear 
evidence that ijle greatest care has been exerted in I ~plying the orders 
relating to this matter of retrenchment. When ~ figures came before 
me, I decided, having regard to the fact that there was a. fall from 25'65 
to 25'40 in the subordinate establishment' other than the workshop establish-
ment, that the case wanted some further investigation, and that in on€' 
respect some more Muslim employees had been discharged than should 
have been discharged if the orders had ~n fully applied. The Railway 
Board, Sir, then issued instructions at onee to the Agent of the Railway 
Administration to adjust the discrepancy. 

Mr. lI. lIaswood Amid: Have you taken :any disciplinary action 
against these officers? 

JIr. A.. lI. Hayman: I will answer that presently. The Railway Board 
issued orders at once to the 'Agent of the Railway Administration that. 
in taking back the discharged employees, some Muslims should be taken 
back earlier than the Hindus and other communities so that the proper 
representation of the Muslims might be obtained as quickly as possible. 

Now, Sir, mv Honourable friend },.fr. Maswood Ahmad has asked me. 
"Have you taken disciplinary action against those who did not apply 
the order of the Board strictly?". I would answ.er him in this way. 
Although the Railway Board found it necessary in this one instance to 
give instructions to the Agent to make a certain readjustment, tbe Railway 
Board were convinced, that the Divisional Personnel Officers and the Per-
sonnel Branch of the North Western Railw"Y at Headquarters had paid 
very great attention to the matter, that the officers had paid personal atten· 
tion to the matter, and on the whole, they deserved to be congratulated 
for the excellent results they have obtained. (An Honourable Member: 
hBy the Muslims.") . 

The position on other State·managed railways is somewhat similai'. 
Definite detailed instructions were not actually issued by the Agent of t be 
East Indian Railwav to his officers as to how that order of the Railwl'l~
Board was to be applied, but on that Railway, except the crew staff, there 
were little discharges in other branches, spd Mr. Hassar., under my 
instructions. approached the Agent of the East Indian Rai!way and got 
him tOI consent that he (Mr. Hassan) would work together wit,h the othel' 
officers of the rai1wa.v in order to secure the interests of tr.e commun!ties 
inadequately represented when discharges were taking place in the crew 
staff. Here I would invite your ~ttention to what Mr. Hassan says in 
paragraph 7 of his Report: • 

"I also !,~s~Btcd the East Indian Raih~ay in the reorp;anisatiC'n of the crew staJ: 
The re·gradm~ of about 1,500 men from IjJ t() 7 grades and fixing their senioritv was 

D 
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[Mr. A. ]d. Hayman.] 
not. an easy talk . and kept me and an offieer of the operating department occu-
pied for about a month. The principle that was adopted in re-grading the .tall and 
fixing their aeoiority worked out 80 well that the intereBta of the,minority communitie1l 
in general and' of Muslims in 'particular were fully.saf~rded and each ~unity 
also got its reaIIOnable share in the higher appointments. ' 

Much the same close attention to the question was paid on the Eastern 
Bengal Railway. Of the Great Indian Peninsula, We have not yet got full 
details. ]dr. Hassan himself, who was to visit the railway and get me in-
formation, has not yet found the time to do so, but the table of figures 
show that on the whole the interests of every community h. been very well 
safeguarded. Now, Sir, I thinK I have put enough before the House to 
convince the House that Govemment have beea paying serious attention 
to this question of inadequate representation of Muslims in the service. 

Bh&i Parma .and: What is the exact peroentage of Muslims to the total 
service? 

lIlr. A. lI. Hayman: I have nothing more to add on this point to what 
I have already said. I should like now to make one or two observations in 
connection with the remarks from previous speakers . who spoke on ,this 
motion. My Honourable friend Mr. Maswood said that Company-managed 
railway paid very little attention to the question of recruiting ]duslims in 
the superior services, and that in the last three years not a single ]duslim 
had been recruited to the superior services of the Company-managed rail-
ways. I want to correct an incorrect statement made by Mr. ]daswood. I 
find that in the year 1930-31, in the annual Report of the Railway Board, 
page 53, Volume I, Company-managed railways recruited six ]duslims to 
their superior services. 

Mr. lI. lIaswood Ahmad: I refer to gazetted. 

JI(r. A. lI. Hayman: In the Company-managed railways, superior service 
corresponds to gazetted service. In the 1929-30 Report, page 57, you will 
:find that iJowo Muslims were recruited. In the 1928-29 Report, page 65, 
you will :find that three MuslJms were recruited. I am not discussing the 
question whether that numoer was adequate or not. I just wanted to 
correct an incorrect statement made by Mr. ]daswood that in three years 
not a single Muslim was recruited by the Company-managed railways for 
their services. 

Dr. F. X. DeSouza (Nominated Non-Official): Does the Railway Board 
have any control over the Company-managed railways? 

Mr. A. lI. Hayman: The Railway Board have got the Company-managed 
railways to agree that they will follow the policy which the Government laid 
down soon after dealing with the Lee Commission's Report, and that is that 
efforts should be made to recruit as quickly as possible 75 per cent. of 
officers in India to the superior posts, and any reader of the Railway Ad-
ministration Reports will find that in the last three years Government have 
been pressing upon Company-managed railways to recruit Indians up to 
75 per cent. of vaca·ncies. They will find that in the sta1l chapter of the 
Administration Report . 

Dr. P. X. DeSouza.: The Financial Commissioner told us that he was 
helple.ss. 
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Sir Alan Parsona (Financial Commissioner, Railways): I 'think the ques-
tion to which the Honourable Member referred dealt with the subject whether 
we had any powers over Compaay-managed railways tb get them to recruit 
from, particular communities. There, we have no powers whatsoever. We 
'have of course ocoasionally 8 certain amount of influence. 

X". r.ilchand :i'avaln.i: Have they eVllrcarried out the suggestions that 
are made by the Ra.ilwlloY Board? 

Mr. A. •• Kaymu: Again I would' ask HonourabJ.e ... d:embers to study 
cthe Reports for the last few years. They will find «hat the ~ercenta.ge of 
recruitment of Indians to the superior services on the Company-managed 
railways is steadily on the increase. 

Mr. Lalchand lIavalrai: What is the percentage? 
, t i 

JIr. A. II. Hayman : The figures are in the annual Heport. I could 
·easily read them to the House. Page 53 of the Report for 1930-31, Volume 
I, at the bottom in the first table. You will find there the percentage of 
Europeans to the number of vacancies. In 1m, it was 44. In 1930-31, it 
was' 50. -r'hat shows that there haS- been an increase of 6 per cent. in 
favour of Indian recruitment. 

Now, Sir, I will pass on from this point. My. friend Sir Henry Gidney 
said that Mr. Hassan's Report had disclosed that the Agents of Railway 
Administrations were not paying proper attention to this question of the 
adequacy of representation of Muslims in the services. Now, Sir, I am 
-quite sure that the gallant Colonel will at once admit that he did not state 
the position accurately when I point out to hini what is written in the first 
paragraph of Mr. Hassan's Report. It was due to the efforts of the 
"Railway Board, who examined this question seriously and vigorously, that 
-they were able to say definitely that they felt that the Agents of the Rail-
way Administrations had in the recent past not given proper effect to the 
'pollcy of Government. 

lIIr ••• lIuwood Ahmad: If you see page 56 of the Report of 1929-30, 
:vou will find that there is not a single Muslim, non-gazetted or in the 
officer class. I will give you other figures when I reply. 

IIr. A ••. Hayman: Is the Honourable Member talking about superior 
·establishments? 

Mr ••• Jlaswood. Ahmacl: In the statement showing the number of 
permanent vacancies which occurred among officers in Class Ion Company-
managed railways, in column No. 11, you will find Muslims are nil, nil. 
nil. 

~. A .•. Bayman: That is so, but I take my figures from page 57. 
I thmk I should explain to the House that there are two sta.tementll 
relating to the Company-managed railways in the annual Report for 
1929-30. The sta.tement tjo which my Honourable friend, Mr. Maswood, 
refers relates ~o the penn anent recruitment and no Musl!m was recruited 
to the permahent establishment of Company-manlJ-ged railways in that 
year. but I pointed out to him fbat there was recruitmellt to the temporary 
establishment.' . Mr. Maswood tried to make out that no Muslim was takep 

»2 
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into the superior service. I challenged that statement. I would like to sa.y 
a word or two now on Mr. Hassan's Report. I want the House to under-
stand tha.t Mr. Hassan has dealt only with the subordina.te establishments 
of the State-managed railways and has excl!lded from his figures workshop 
establishments, even though some of these latter get rates of pay varying 
from Rs. 40 to Rs. 120 or thereabouts, and his, figures also exclude all in-
ferior servants. I feel it only fair to the ·HoUe to give a summary which 
I have made from Mr. Hassan's figures. The following table shows the 
ratio of the various communiiiies to the subordinate establishments as a 
whole on the difterent railways and it is prepared from the mass of figure~ 
jn Mr. Hassan's Report: j 

- ---
I . 

All the 

- I N.W. E. I. E.B. G. I. P. four rail. 
wayataken 
together. 

Hindus • . 57'57 67'3 76'47 64,'12 • 84'9S" • 
Muslims · · 24'98 17'47 14'09 10'09 17' 53 

Anglo-Indiana · 4'3 8'22 8'06 8'98 8' 90. 

Europeans . · · 3'88 5'5S 2'65 3'98 4·2~· 

Indian Christians . 81 . 85 .~ 9'69 2'S2: 

Sikhs " . • I <- S'OI . 52 '24 • 33 2'68 . 

Pareis · ·1 '45 '06 '()4 2'S3 oS} 
.. 

. (N. B.-Depressed clasBCs are included in the figures for Hindus. Classes o~er 
than :hoae detailed are insignificant in numbers.) 

I shall explain why I have a.bstracted these figures. I have made the 
abstract as I think it will be useful to Members when the House considers 
this question again when the Government are able to place before it, or 
before the Central Advisory Council for Railways, their proposals on the 
recommendations made by Mr. Hassan. Before I sit down, Sir, I just want 
to say this, and I want to say it in the hope that I may be able to remOVe 
from my Honourable friend, Mr. Maswood's mind (A voice: "Or brain.") 
any suspicions that we do not treat this question seriously. 

Sirdar Barbans Singh Brar: What about your solemn oath to the: 
Muhammadans? 

lIr. A. II. Hayman: Sir, I am not afraid of the accusations of Mr: 
Maswood Ahm,ad that we have not been serious in handling this question. 
Mr. Hassan, Sir, submitted his Report to the Railway Board on the 16th 
}'ebruary. I wonder if my Honourable friends know that Mr. Hassan's 
Report consists of 2B1 printed pages, excluding the mass of statistics, which 
themselves stand about 6 ft. high. I say, Sir, that the Railway Board have 
pl!lC'ed their recommendations on this imporftmt question before the Govern-
ment of India after having studied Mr. Hassan's Rewrt ~f 2B1 printed pages 
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-within a week of receiving Mr. Hassan's Report, and it now rests with 
the Government of India to consider how'they propose to deal with the re-
commendations made by Mr. Hassan and the Railway Board. 

Mr. Abdul lIatin OhaudhUl')': What are those recommendations? 

Mr . .A. II. JI&1man: The recommendations of Mr. Hassan, chiefly the 
one (' mceming a fixed percentage reservation for Muhammadans. 

IIr. Abdul lIatin Oll&udhury: May I know what are the Railway Board's 
rtcommendations on that to the Government?.... . 

Kr. A. II. Bayman: The Railway Board's recommendations are now 
before Government and I am not in a position to inform the House of what 
they are. 

Lieut.-Colonel Sir Benry Gidney: May I ask whether the Railway 
• Agents have carried out the recommendations of the Railway Board or not? 

1Ir. A. II. BaYID&D: My illfonnation on the subject, which is borne out 
by correspondence in my office during the last six months and by personal 
visits to the Railway Administrations, is that they are now carrying out 
strictly the policy laid down by Government on the subject of the recruit-
ment to the services of communities which are inadequately represented. 

Lieut.-Oolonel Sir Benry Gidney: After Mr. Hassan's Report was 
'published ? 

Mr. A. II. lI&ym&n: No,-after the Board took action sO.,!lle time ago. 
An Bonourable lIember: Then why did you appoint Mr. Hassan? 
1Ir. S. O. Kitra (Chittagong and Rajshahi Divisions: Non-Muham-

madan Rural): 'Vhat about those who are excessively represented like the 
Anglo-Indians? 

Mr. A. II. Bayman: I do not propose at this stage to speak on questions 
which I consider are not directly relevant to the motion before the House._ 
My Honourable friend, Sirdar Harbans Singh, spoke of the inadequacy of 
the Sikh representation in the services. He will find that Mr. Hassan has 
dealt with this very fully when he refers to the representation of Sikhs on 
the North Western Railway. I have got with me figures which will also prove 
that we have during the last few years done everything possible to recruit 
Sikhs to our superior establishments, I do not propose to read the figures 
out unless Honourable Members desire me to do so. 

I think, Sir, I have now covered all the ground which it is necessary for 
me to cover. There were some very important remarks made by my 
Honourable friend, Sir Abdur Rahim, and some important remarks by my 
HonourM>le friend, Mr. Amar Nath Dutt. They touch on question of policy. 
I am .quite sure the Honourable Sir George Rainy will refer to them when 
he speaks on this motion. 

11:. II. llaawood .Ahmad: There is one point which I wanted. to be 
elucidated. ~ challenged that' there had been a decrease by ·11-per cent. 
in Muslim employment-vide page 48 of Volume I, Report of the Railway 
Board. I did not get .8 reply. . 



1364 LEGISLATIVE AS~BLY. [1sT MAR. 19820; 

Mr. Deputy Preaident: Order, order. 'l'he Honourable Memben will have 
a chance of replying to ~e deba~e. . 

Mr. o. O. JUswas: Sir, Government having themselves raised the 
Frankenstein monster, they now find themselves at a loss how to lav it. 
T~er~fore, we ne~d not ~aste any sympathy over them. (Hear, hear.) 
Su, If you start mtroducmg these cqmmunal questions in the matter of 
filling ~p public positions, you sre bound to be up against difficultieE which 
you will find you cannot solve; and the more you try to placate com-
~unities as such, the greater will be the difficulties you will find youl'Belves 
In. That has been :\"our experience so far, and that will be your experience 
m.ore and more, as the days go by. Sir, I do not know if proceeding at the 
rate we are doing, we shall ever come: to the end of our troubles. A simple, 
probably the only solution, I sometimes think, would be this, so far as the 
railways are concerned. Have everywhere throughout the country at least 
four parallel sets of railways; one for the MussaJmans (Laughter), one for 
the Anglo-Indians, one for the Indian Christians, shall I say, and one for 
the nondescripts including the Hindus; and let it be the "rule, Sir, that • 
each of these different railwavs will be manned exclusivelv bv members of 
the particular community co~cemed; and, mark you, it shouid also be the 
rule that the earnings of each particular line should' be contributed solely 
by that community, so that no community will be entitled to claim more 
than it pays by way of revenue to the State! (Laughter.) Otherwise I do 
Dot know how vou can solve these interminable communal difficulties. (A-n 
Honourable Member: "Then keep up yoW' monopoly.") Sir, my Mussal-
man friends naturally want a percentage of posts in relation to their per-
centage of population. When, however, you come to the Anglo-Indians, 
that criterion ·must forthwith be discarded I (Laughter.) Why, because if 
you look at the population, their percentage is somewhere near '035, whereas 
their percentage of employment in the subordinate staff of the State-managed 
railways comes to something like 6'90 per cent. 

Lieut.-Colonel Sir Jlenry Gidney: On the subordinate staff according to-
population, it must be 7·5 per cent. 

Mr. O. O. Biswu: I am taking that from Mr. Hassa.n's Report, the 
Report which my Honourable friends opposite are swearing by. 

Lieut.-Colonel Sill Henry Gidney: It comes to 3'05 per cent. of the total 
population. 

Mr. O. O. Biswas: It makes very little difference. That particular 
figure may be wrong, but the main· fact remains, which I am sure my 
Honourable friend Sir Henry Gidney will not be able to controvert, that 
the percentage of employment which they enjoy in the railway service· 
is very much out of proportion to their percentage of populatlOn. The 
point ;:hich I wish to make is this. In the case of Muslims, it must be on 
a' Population b8l!lis, but when you come to the other community, it must 
be on a different basis I The Anglo-Indians, it is said, have been trained 
in a particular way. their methods of life are of R special description, and 
they have got, so' to say, vested interests in the railway service, and it 
""ould be a great injustice to take. away tmything'from them! Therefore. 
wheth~~ it is under-TepresentatiOJl or over-representation. so far as the 
mvoured.comnmnlties are concei-ned. they must not only continue to be 
favoured, but more and more favours must be heaped upon them! That 
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seems to be the policy. And the beauty of it is tha.t if you want to redress 
Muhammadan inequality, you must take it not out of the community. 
which is over-represented, but you must take it out of the Hindus I That 
seems to be the main object of my Honourable friends over there. I say, 
this will not do; and after all, if you are really so anxious to monopolise 
or to secure a larger share of the State appointments, it may be that a time 
will come when you will rue the day that you asked for these fa.vours; 
you will find that State appointments will possibly have demoralised you, 
as they have demoralised other communities. However, that is by the 
way. Assuming for a moment that these are something worth having, 
these Government appointments, that they should .-1>(.. the be-all and the 
end-all of your existence in India, assuming that, I say, if you are to work 
it out on a fair basis, it will not be right for you to confine yourself to one 
Department, the railways, for instance. Why not take all the State 
services, and find out how it works? Take the Police, for instance, where 
I believe the Muslims are over-represented. The inequality or the under-
representation in one service JDay be compensated by over-representation 
in another .. I say, if you are going to proceed on those communal lines, the 
only fair course for you to take is the average based not merely on one 
particular service, but on all the different services, and then other things 
being equal or nearly equal, I do not mind your accepting population as the 
basis. But be it not the case of "Heads I win, tails you lose". :Fix upon 
some principle or other, and be done with it, and try to apply that prin-
ciple, but do not trot out any number of principles or try to start new 
theories, whenever it suits you, only to justify in some way or other your 
claims to more and more of these appointments. That is al1 I wish to 
point out. I do not desire to go into the figures given by Mr. Hayman. 
His figures may please some; t.hey may not please others. But Jet us 
look at the question from the broad point of view. It is not well to be 
perpetually clamouring for these appointments on a communal basis. I 
am .quite sure if all the sections of the House, irrespective of communities 
or creeds, unite in regarding efficiency as th", sole test of appointments. 
that would be something very desirable, something which we ought to feel 
proud of and something which will bring us nearer to that United India 
which we all have in view. I was just glancing through this Report, and 
I find ~r. Hassan quot·es the Queen's Proclamation. I could not help 
smiling, for. if there was one document which set the Queen's Proclamation 
at naulbt. it was this. Possibly I am doing him an injustice, for he was 
simply trying to carry out a policy which was dictated to him bv the 
Government of India. That mav be so, but still the faet remains that if 
you once breltlt Rway from your moorings, and your anchor ceases to hold, 
you do not know where you wm find yourself, into what rocks or shoals 
you may find yourself stranded. 

Shaikh Sadiq 1Iasan (East Central Punjab: Muhammadan): Sir, it is 
really v.ith a very heavy heart that I rise to speak on t.his cut. I am 8 
r.ationalist, and anything which weakens the cause of ns.tiona1ism really 
hurts my feelings, but I think in speaking on this point, I am really 
stren~heningthe. cause of true and real nationalism. For this reason, I 
'will briefly aHude to the past history of India, our glorious motherland. 
Everyone who knows about the history of India knows a.bout the glorious 
Empire 9J1:,d great arts which. existed in times past, Industries flourished 
in .those days, and if we CDmpare the India of the present day, it is nothing 
~ut a ~a~ow of. th_~ past. I will give you6ne ~son why India lost her 
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past glory. India. lost her splendour when one set of people tried to keep 
down another set of people. 1\1y family belonged originally to a high class 
Hindu caste and I am proud to be the descendant of the old Brahmins, but 
all the same I do say that it was my caste that kept down the depressed 
classes, and when the Muhammadans invaded India, these depressed classes 
were quite willing, if not to fight with the invaders, at least to silently' 
side. them and thus overthrew this great bureaucracy of the Hindu caste. 
Sir, when the Muhammadans came I would justly admit that the early 
Afghans did not rule as well as they should have done because they were 
foreigners, and it was only in the days of Akoar and Shah Jehan, in the 
days of those grand ,Moghals that they felt that they were part and parceJ 
of India. Then I would say that until 150 years back, the Hindus and 
Muslims did not treat one another in a fa.ir manner, with the result that 
we find the English people came. UnJess we people here, instead of 
talking platitudes and talking just like my Honourable friend Bhai Parma 
Nand, are prepared to do justice tn each other, the result will be the 
same as what happened in the past and you will find the Muslim com-
munity as annoyed as were the depressed classes in the past. I would ask 
some of my friends who talk so glibly and who talk so much o~ equa.lity 
and efficiency, I would ask them whetber t.hey have done any Justice to 
the depressed cl..nsses during the last 5,000 years. How have they kept 
down 60 millions or 70 millions of men up to this time? Even now I want 
t~ ask my Honourable friend Bhai Parma Nand whiO wants to take these 
depressed classes into the fold-he is very anxious to take them so that 
they may fight against the Muslims-I want to ask, my Honourable friend 
Rhai Parma. Nand what have the Hindus done to uplift those people. We 
find these depressed classes in the Punjab. They have got a general 
electorate with the Hindus in the Punjab. Have they ever sent any repre. 

sentatives of the depressed Classes to the Council except to make 
4 P.M. a mocker~' of them? It was only when Congr~ss wanted to 

oppose Government in the Councils that they sent one or two to make a 
mock show. 

Now, Sir, some people always ta·lk of loaves and fishes. Why they 
ask arel these Muslims so anxious for the loaves and fishes. Sir, it is a 
question of "haves" and "have nots". Those people who have will alwaY' 
say to the people who have not, "Why are you anxious aboutth~ loaves 
and fishes?". Such is the cry of capitalists everywhere in the world~ 
They would not like to give an iota to the people who are poor. Such w~s 
the cry of the aristocrats before the French Revolution or in the days 
of the esars in Russia. Certainly they do not want to yield because· jf 
they give something to the other people, they will lose. For this reason 
they ruways cry that the demand for loaves and fishes is a.bsurd. But if 
they will themselves give up these loaves and fishes, we will very much 
welcome them and will be very glad. Then, Sir, there is another point. 
It is not only a question of loaves and fishes, it is something more than 
thnt. It i~the auestion of a proper share in the administration of the 
country. Sir, as I said, I am a nationalist and I do not like the foreigners 
to be here, but I certainly would not like them to be replaced bv Hindus 
only .. I would like to say that Hindus and Muslims and all the other 
classes in the country, Par~is. Sikhs, Christians and depressed classes 
should all live in a just find amicable manner. It is not for one claM 
to say that the Muslims should not demand a share in the administration: 
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of the country and so on. It is a great thing to have a. share in the ad~i
nistration of the country. The English people, after all, are not takIng 
very much in the shape of salaries from the revenues of the country, b~t 
aU the same we do not want to see- them here because they hold the admi-
nistration of the country and it is humiliating for my countrymen to be 
held in serfdom. In the same way it would be humiliating for the Muslims 
to be held in serfdom bv any other community. Of course in this matter 
of Lnplovment I cannot th;ow the entire bl&me on my Hindu friends; I 
wouid al~o throw the blmne on the British· Government. If the British 
D-overnment wanted to help the Muslim community, they could do so. 
Thev sent 50,000 Indians to jail during the last civil lisobedience move-
me~tand they have sent about 35,000 people to fail during the present 
movement, and the Government which could do so could also stop the 
recruitment of other communities if they wllnted to do it. But they are 
not keen on doing it, and perhaps tbey have got their own motives. Sir, 
I am glad to find my Honourable friend Bhai Parma Nand a great advo-
cate of nationalism. I would be very convinced of his nationalism if he 
gave up his Vice-Presidentship of the Hindu Mahasabha., which is a most 
anti. nationalist body, like some of the Muslim bodies. How can he talk 
cf nationalism? What I am saying is that ~ou cannot ask people to think 
non-communally while you are doing it yourself. What I am really driving 
at is, that I do not want the lion's share for my community. I would 
certainly oppose any Mussalman who says that he should have the lion's 
share in these services. But what J do say is that .Muslims should have 
their just share and this should not be opposed by anyone. 

Bhai Parma Wand: What is that just share? 

r.haikh Sadiq Hasan : We can sit together and settle that after diseus~ 
lSion. 

An Honourable Kember: What about the Anglo-Indians? . 

Shaikh Sadiq Hasan: I would sav about Anglo-Indians, Sikhs and 
depressed classes that no community should have more than its due share. 
Bu~ there is one thing which you h.ave to admit, and that is that the Anglo-
Indians have not got any share 10 the other services of the country. I 
would sa~' about the depressed clasRes that I Am very keen that "thev 
Rhould a.lso have their due share. It is not fair that we' the Muslims onfv 
"hould tltke our own shares. but we should a190 strongly press the claims 
of the depressed classeR, and it win (lnl~ he lngt and fair for us to do ~o. 

Fin~lly, Sir, I would sa" that the Railway Board has done one thing 
for whlCh T a?" ~er~' thankful to t-hem. and particularly to Mr. Hayman, 
the Member 10 charge of the staff, and thnt is that thev have made 8. 
proper "inquiry into Muslim grievances. Not once or twice, hut many times 
memorlltls were sent, interviews were granted and from the Press and 
platf~rm and on the floor of this House the question of insdeouacv of 
Muslun repre~entation was impressed UpDn Governmp.nt during '·~the . last 
tc-n . Years. The reply invariably given was thltt Government were very 
anxI.ous .!-q e:mplov more Muslims, but the difficult.y was that Muslims with 
the r~qUlslt-:. qualiflcations were not availa.ble. The representa.tives of the 
Muslim community knew that the informa.tion Which was supplied to the 
Government was not correct,· but they did not possess any definite fitrureB 
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• to convince the GO'vernment. It must be said to the {lredit of the Rai!-
~ay ~oard that ~hey had a proper inquiry made into the subject by one 
of theIr officers wIth the result that is known to the House. 

(At this stage Mr. President resumed the Chair.) 

So far as we are concerned, it did not require Mr. Hassan's Report to 
explode the theory of paucity of qualified Muslims, and now,that Govern-
ment have got a report from their own officer, let us hope that this plea 
will never again be put forward by anyone in future in justification of the 
paucity of Muslims in railways or in any other services of Government. 

It is nO' use now discussing the past, because it will not increase our 
number, but it will only add to bitterness, will preclude a calm examinatiO'n 
of the question which is essential not only for the Muslim community bu' 
&.lso for the country as a whole. We have t.o consider what actiop should 
be taken for the future. And in this co;nnection I would like to' invite the 
II,ttention of the Railway Board to' the figures given by Mr. Hassan in 
chapter 3 of his Report. I do not wish to weary thIS House by referring 
to them here in detail, but a mere glance will convince any fair-minded 
person that Muslims are very inadequately represented in the subordinate 
services generally and the upper subordinate posts particularly; and unless 
some steps are taken, there is no hope that ,Muslims will ever get the· 
representation which their educatiO'n. population and share in polItical life 
O'f the country ent.itles them to. The Railway Board have tried-and I 
must say faint-heartedly-to increase the Muslim representation in the 
services under their control during t.he last six years by means of circular 
lc·tters and instructions; but a& is evident from the ~ures given in; 
Mr. Hassan's R.eport, these have failed in their objective. It will be seen' 
from the memorandum which the Railway Board circulated last. year to 
the Me~bers of the LegislatiYe Assembly in connection with the repre-
sentation of Muslims in the services. that a senior European officer alsO' 
arrived at the same conclusion at which Mr. Hassan has arrived; that it 
i& necessary to fix a definite percentage for Muslims if it is really intended 
to inorease their representation. Here is a unique opportunity for th& 
Government to prove their bona fides to the MusTIm community and a 
splendid chance for the ~eat Hindu community to show their sense of 
justice. I have great admiration for some of my Honourable Hindu 
colleagues who are true patriots in not offering opposition if Government 
are prepared to take action on any such lines. Speaking on behalf O'f my 
{\onstituenc~', I would state most emphntically that, unless a just per-
centage is fixed for Muslims, there iF; absolutely no ·chance of their being 
ndequatel~' represented in the railway services. Any delay will give rise 
to genuine misgivings amongst the educated Muslims as to the bona fides of 
the Government in this matter and would lead to agitation which mav have 
serious elects, because our -claims are based on justice and we do nO't want 
anv more than our share. . I would therefore a.ppeal to the Honourable 
th~ Railway Member and the Railway Board to take their courage in both· 
their hands andrlo justice to t:pe Muslim community. 

F~UA.lly. it will be seeD from .the Report that unless qualified Muslims 
are recl'Ujted in large numbers in the intermediate grades, there iB DO" 
chance of: .~eir .. ~eing allequa.tely represented in the upper sub01'din&te-
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grades. I would therefo;'e most strongly urge on the Railway Board a 
certain percentage in the vacancies in these gr~~s should be given to 
capable and efficient Muslims till such time as the representation in these 
grades becomes adequate. With these observations I resume my seat. 

Mr. O. S. :Ran,a Iyer (Rohilkund and Kumaon Divisions: Non-Muham-
madan Rural): i5~r, I congratulate my Nationalist Muslim friend on the 
frankness with which be spoke. We are living in difficult times and the 
Qifuculty which confronts us can be solved only by candour. My friend, 
Mr. Biswas, was candid; and my friend, the Honourable Mr. Sadiq Hasan, 
was equally candid. I do not question his nationaliFltn and I do believe 
he does not question the nationalism of my friend, .;.\lr. Biswas. This is 
purely a national question which is facing the Nationoalists. A similar ques-
tion, as vou are no doubt aware, faced Canada when it was in the throes 
of domin'ion autonomy, when it was undergoing the birth-pangs of domi-
nion freedom. I am not embarrassed by this debate at all. I in a sense 
welcome this debate. I know there are. people who think it is a painful 
debate; pamful it certainly is; but raised in pain the nation shall be 
delivered in freedom. I therefore do not utter one word of condemnation 
I welcome this debate. I do not share the pessimism of mv friend, thE' 
Honour8bl~ the Leader of the Indenpendent Party who perhaps thought 
this. was not the place for -a discussion of this kind. I believe this will not 
be the place for a discussion of this kind after a few years, perhaps within 
a few years ..... 

Sir AbdUl Bahim: I newr said anything like that. 

Mr. O. S. Banga lyer: I am glad to know that he did not say any-
thin~ like that. I was not present when he spoke (Laughter): I thought 
mv information was correct: I was told that he had stated that this dis-
mission should not have ta.ken place on the floor of thi~ House. I am 
extremely glad that he welcomes a discussion on the Boor of this House. 
It is much better to have a. discussion 

Sir AbdUl ltahim: I said the discussion should be in a different spirit. 

Mr. O. S. Banga Iyer: He wanted the discussion in a different spirit, not 
perhaps in a communal spirit. There was a time when my Honourable 
friend the Leader of the Independent Party was in his less regenerate 
and more communal days discussing this thing in a big conference at 
Aligarh, when he stated that he feared that the Hindus, perhaps the 
extremist Hindus, wanted the expulsion of Muslims from India. as the 
Moors were expelled from Spain; and when I criticised that statement. J 
welcomed that frankness out in the country. Always such candour and 
eandid talk is calculated to improve the state of things. Even so. even 
if st.rong words have been used in t,his debate, I welcome them because 
we have to fight out this problem; we cannot £I.,. away from this problem. 
What' happened in Canada? If you read Lord Durham's Report. vou will 
find that. Canadian l"rench and Canadian F.nfllishmen fought like cats 
and doQ's; they would not meet each ether in the Canadian clubs in one 
club; they would not go to the same schools; the Canadian French and 
the Canadian English s.ent their sons and daughters to different sohoola. 
If you i"~a!i Lord Durham's Report. you will find that the children of 
Frenchmeh and Englishmen faught each other in the streets. Lord 
Durham says with sorrow that they met only in· one place and that was 



1370 LEGISLATIVE ASSEXBLY. [lST MAR. UiS2. 

[Mr. C. S. Banga Iyer.] 

in the court of law; and there too for the utter obstruction of justice. 
Things ha.ve not become so bad in India; and after the speech of my friend. 
Mr. Sadiq Hasan, I am convinced things will never become so bad in 
India. He is not forgetful of his past; he took delight in saying that 
Brahminic blue blood flows in his veins. It requires some courage, it 
requires some faith in the nationalism of the count~ to come forward and 
say a thing of that kind. That shows to me, as by a flash of lightning, 
that beneath the frothy surface of communal disc~ssion great currents of 
unity are at work. As I said before, and as I say now, we must bury 
the hatchet. It is a bad thing, this communal representation in the 
services. But good or bad, just as Canada went through it, I am pre-
pared to go through it; and I know by over-feeding the communalists with 
communalism, I will make them disgusted with communalism. I am out 
to satisfy the minorities . . . . 

Kr. B. Das: Not Colonel Gidney? 

lIr. C. S. Ranga Iyer: Including Colonel Gidney. My friend, Mr. 
Das, says "Not Colonel Gidney?". I say including Colonel Gidney, for 
if India is to be free, the tyranny of the majority will be the worst fpnn 
of tyranny. As Gibbon said of one of the Roman tribunes they "talked 
the language of patriots but ',':alked in the footsteps. of d,espots". Let 
it not be said then of majorities that they propose to trample on the 
minorities; but there are majorities and majorities and minorities and 
minorities .. It is not a racial or a communal question; it is more a pro-
vincial qccstion, for in the Punjab the Hindus are in a minority. And 
when the railways traverse places where the Punjabi Hindus are in a 
minority, I would expect my Muslim friends to remember the Hindu 
minorities of the Punjab. 

Kr. x.Jchand B'avalrai: Remember the Sindhis also. 

Kr. O. S. Ranga Iyer: My friend over there, the staunch champion 
of the Sindhis, says "R.eme~ber the Sindhis also". Sir, if we approach 
the question from that point of view, we need not be ashamed of thi!!l 
debate; we need not be sorrv for this debate. Sir, the strawberry grows 

. underneath the nettle and wholesome berries thrive and ripen best under 
such conditions. (Cheers.) 

KaulVi ][1Jbamm ad Shalee Daoodi: Sir, after what mv friend, Mr. 
Ranga Iyer has said, I think we should close this debate and discuss the 
question on its merits. He has been eloquent in putting the case of all 
the communities that inhabit this vast country, and I really congratulate 
him on' the way in which he has spoken. It is this courage which will 
help to solve this problem. Our esteemed friend, Sir Abdur Rahim, gave 
us his mind quite clearly and quoted an example from the Brahmin and 
non-Brahmin communities of Madras which should have satisfied my friends 
on all sides. This is certainly not a question which should create bicker-
ing amongst us. It is a question of the share which every community. 
should have in the administration of our railways which traverse this 
country. I hope my friends on the 'Jtber side will agree, and especially 
my friend Bhai Parma. Nand will a.gree that the Muslims are really -:very 
inadequately repmsented. . . 
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Bhai Parma .and: I want to have a definition of adequate or inade-
quate share. , 

I 

J[aulvl Mubammad Shafee DabOdi: If my friend Mr. Hayman cannot 
convince my friend from the facts and figures he quoted, I for one cannot 
convince him-I am not a master of all these facts and figures,-but what 
I find is this. When the Muhammadans felt very much aggrieved on this. 
qu r 3tion, they represented their grievance to you in the Assembly, to t~e 
'HonoUrable Member for Railways in his office and so on, and special 
officers wer~ appointed who have published their Report. 

Bhal Parma .and: Could you tell me what is ite sh~rethat you want? 

Maulvi Muhammad Shafee Daood1: I have read portions of this Report 
which relate to this question. 

Sir Abdullah Sumawardy: I will answer the Honourable Member's 
question for Maulana Shafee Daoodi. We want an equitable share; we 
\vant an equal share which will break the monopoly or undue preponderance 
of one community over another. 

Mr. President: Order, order. 

Maulvt Muhammad Shafee Daoodi: I have read portions of this R-eport. 
and I find it contains a complete answer to your question. . . . . 

Bhai Parma .and: Because the Report is written by a Muhammadan 
officer. 

Mr. President: The Honourable Member should address the Chair . 
• 

Maulvi Muhammad Shafee Daoodi: The percentage of Muslims in 
different railways and in different localities has been given, and it is not; 
that other minorities have been ignored. The question of Sikhs, Anglo-
Indians, Parsis. in fact of every minority community has been dealt with 
in very great detail. 

Sirdar Harbans Singh Brar: No, it is not so. 

Maulvi Muhammad Shafee Daoodi: You may not agree with th e 
conclusions which that officer has arrived at, but he has dealt with the 
whole question in a very able manner. I have very carefully considered it 
and come to that conclusion. Now the Report also says what advantages 
or disadvantages the Anglo-India.ns have or will have in future; the Report 
does not conceal that fact from you. . . . . 

1If. President: Order, order. The Honourable Member should addresfi 
the Chair. 

lIaulvi Muhammad Shafee Daoodi: Now that HUlJOurable Members 
are in possession of these facts contained in this Report, we should. consiaer 
how far the recommendations made in this Report can be given ('ffeet to. 
That is the whole Qu('stion. If vou disput·e anv facts contained in the 
Report, that is another matter: but I find that.' Rfter the long dj!'1cu~sion 
we have had over this question, no facts conta.ined in th(' Report lu~ve 
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been disputed. You may of course dispute the conclusions, and you have 
disputed them, but you have not disputed any facts contained ,in the Report. 
Now the Railway, Board is in: possession of' these recommendations as to 
how the members of the Muslim community can be promoted to upper 
grades because of their appointments in the inte~ediate grade, as to how 
the percentage can be inoreased without causing any inconvenience to those 
-already employed in the railways, and what steps should be taken to 
increase the percentage of !!uslims in the railway services, I would appeaJ 
to my friends on this side who have a great desire to create a good atmos-
phere in the country which might be helpfUl to the solution of the difficult 
.and knotty problems confronting us, to look into the matter very dis-
passionately and calmly and see if they can also help US in asking the 
Railway Board to accept the recommendations cont~ned in this Report. I 
would ask my friends to bear in mind that the Report does not say that 
the full percent.age of population should be given to Muslims. Although 
in one place the Report says what the percentage of Muslims is in the 
area in which the North Western Railway traverses, still the demand is 
not 88 per cent., it is much less; it is 35 per cent. So I would appeal 
to my friends to look into the matter in a different light, and not in the 
light in which they have been looking at it till now. After the advice 
given by Mr. Ranga lyer, we have no qualTel with our friends on that 
'side, but we have to come to some conclusion.. I don't want to say that 
you should agree to the representation of Muslims in the Railways to an 
unfair degree, but I find from this Report that the percentage recommended 
is just lower than the percentage due to Muslims on a .popula.tion basis. 
For that reason I would appeal to my friends to be indulgent enough now 
to close this debate and, have from the Railway Board an assurance as to 
what they are going to do on this Report. This is the most important 
thing which would assure the minorities as well as the Muslims so far as 
their claims, are concerned. • 

Diwan Bahaclur lIarbUaa Sarda (Ajmer-Merwara: General): Close the 
,debate now. 

An Honourable Kember: I move, Sir, the question be now put. 

1Ir. President: I accept the closure. 
The question is that the questioll be now put. 
The motion was adopted. 

"I'h.e Honourable Sir George :&.ainy: ISir, I do not think the House 
will expect from me a long speech on this occasion, and certainly I 
-should not be prepared to follow some of the speakers who have spoken 
into the very wide area which they entered. I do not say for a moment 
that their speeches were not relevant to the issue which we a.re consider-
ing-they were eminently so-but on tEis great communal question, this 
great problem which is fa.cing India, I think the anxiety which fills the 
minds of those of us who sit on the TressuryBench is, lest anything 
we should say, should add to the already sufficiently formidable diffi-
culty. This is pre-eminently a national question on which Indians'may 
very naturally concede t.o Indians a certain freedom of speech, but 
personally I always <regard it as an extraordinarilv difficult field to enter 
with any hope of being able to improve things and not 'make them worse: 
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Sir, I think I may congratulate the Hou~e on the 'tone of. the' debate 
to whiGh we have listened, and I should hke to :.;-eferspeClally to the 
8pee~h of my Honourable friend the Leader .of, the Independent Party": 
It'did seem to me that, if som~, of these ddficult communal proplems 
are to be solved it is very mJ,lch' in the spirit ~ which he approached 
the problem that they will be solved. By ·~~~t~oning him specially, I 
would not wish to be understood to be cnticIsmg any of the other 
spepkers. Naturally, of course, in ,a' deba~ when a number of Members 
.have spoken ,from all quarters of the House from different points of view 
and with a different outlook,-naturally there m~y be ,a touch more of 
acerbity in. some than in others,. but there is not~6 ~.urpris~g .. in that, 
I agree WIth my Honourable frIend, Mr. Ranga "'tyer, that It 18 not a 
odeba1;e which we need regret. ' 

Now, to turn to the mOl'e immediate question, the speakers who 
opened the debate, my Honourable friend, Mr. Maswood ,Ahmad, and my 
Honourable and gallant friend, Sir Henry , Gidney, a.,nlIOuDC8Cl to' the 
House their discovery that the policy of th~ Government as regards re-
cruitment from communities not adequately represented was not beiDg 
properly carried out, and the implication clearly 'Was that we were very 
much to blame for tha1£. This ,discovery did IWt; OOIDe to me with any 
:Bush of glad surprise because I discovered it ~y&elf' a year ago, and if 
I may read what I said in introducing the Budget last year, Honourable 
Members will see that this is so. What I said was this: 

··Special enquiries have beaD made in t.lu'ee of the principal railways. The Govern-
ment of India have come to the conclusion that adequate., steps have not. yet been 
taken to give effect to the policy of the Government, and that further measures are 
necessary and must be introduced at a very early date." 
Therefore, .hen Mr. Hassan's Report-I should like to pay a tribute to 
the industry and ability with which it has been written:-when it came 
to us, the fact that it reported that the policy had not been always 
fully carried out did not come to me with a shock, or _ anything 
,of which we had not had a shrewd idea before. One must recognise of 
eourse the practical difficulties of working the kind of system which we 
have been endeavouring tQ work. It is not altogether easy-unless, 88 
Mr. Hassan proposes, we should have fixed percentages-it is not alto-
gether easy to carry out the policy when the exeontion has to be 
entrusted to a number of officers and authorities scattered all over the 
country. But llhe crucial point is this; if it a.ppean to us tha.t the 
policy is not being fully carried out, what practical steps can we take 
to see that it is carried out? Now, Sir, when I spoke on this subject 
a year ago, although a number of ideas had been advanced I did not feel 
myself that the issues had been thoroughly cleared up, and it is the 
advantage of having before us Mr. Hassan's Report that we now have 
p.resen~d to us definite issues on which, before gery long, definite deci-
sIons will have to be taken. There are two 88pects of the ease which I 
regard as on the whole the most important and most urgent. One of 
them was alluded to by my Honourable friend Sir Abdur Rahim in his 
sp~ech last year, and I think he also touched upon it again 
thIS year. That is, question is whether the recruiting authorities, 
~hen they are recruiting through selection committees, are sufficiently 
1D touch wi~h the communities concerned, SO that the best candidates 
from a part~cular community are brought to their notice. I have felt 
for a long time that that might be a direction in which our system was 
not working quite satisfactorily. Now that we have Mr. Hassan's 
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~port, I propose to bring the matter before the Central 'Advisory 
Council for Railways so that we may see wheth~r .we can' work o~t· some 
system. of a committee, attached to each of the rallways,~r possibly for 
a particular railway which passes through several provinces there mo.! 
hve to be more than one committee-which will bring to the notice of 
the railway authorities candidates who clearly possess the qualifieations 
which the railways require from all candidates for a particular c!ass of 
appointment. That is one line on which I think a good deal could be· 
done to make .our policy effective. The other is a practical proposal 
which Mr. Hassan has made,-that we should l':eserve a definite per-
centage of appointments on each of the State-managed railwa.ys for-
Muslim recruitment. My Honourable friend Mr. Hayman has told the· 
House that the recommendations of the Railway Board were already 
before the Government of India, and we will do Our best to deal with 
the matter expeditiously. Those who look back at my speech last year 
will see that it raised a question which I foresaw must inevitably be raised. 
The general rule under which we are working in the Government of India 
is the reservation of one-third of the' vacancies for the redress' of marked 
communal inequalities, and what I said in my speech last year was that, 
when you are dealfug not with an: all-India service, but with a particular 
railway, conditions vary so widely that it is quite a fair question to raise 
whether some adjustment of our ordinary formula is not required. It is 
to that question that we are -applying our minds, and I certainly shall 
be very disappointed if, before I hand over charge of my office, we have 
not arrived at any rate at a provisional conclusion on the matter. 

Now, Sir, my Honourable friend, Sjrdar Harbans Singh Brar, in his 
speech to which I listened with great interest, refe~ed to 8n unholy 
alliance, and as his eyes were directed to a particular quarter of the 
House, I imagine he had in mind some union between two sections of 
the centre Benches. To my great apprehension and dismay, before he 
sat down, it appeared to me that he was himself acceding to the alliance 
to which I will not apply any epithet whatefer. From what fell from 
my Honourable friend, Mr. Shafee Daoodi, I gathered he was sanguine 
or at least hopeful that perhaps the whole Opposition would enter this 
same ,alliance. Mr. President, if that were to be an augury that the 
parties in India are going to get together and settle their communal 
differences, then those of us who sit in the Treasury Benches would 
have more cause for satisfaction than anyone else. I hope that the 
alliance, not the unholy alliance. but the real alliance will accomplish 
itself and prove effective. (Applause.) 

Kr. )[. )[aswood .AJlbJ.ad: In reply I want to say only a few words. 
The first is this. In connection with the figures collected by Sirdar Harba.ns 
Singh I will ask my Honourable friend to read Mr. Hassan's 'Report. 
My second point is that in the Report to which my Honourable friend' 
referred, hp will find many quotations from Mr. B. T. Singh who was 
a colleague of my friend Mr. Hagsan.So the Report is not of Mr. 
Hassan's only but a member of Sikh community is also responsible for 
it. The other point is that some of mv Honourable friends said that 
there are very few Mussalmans who are M.As. in mathematics. Mr_ 
J>residant, may T ask how many Musso.lman M.A8.· in mathematics they 
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require. I wiUsupply them, Sir, I can give them as many Muham-
lDadans 8S they want, M.AB. in mathematics, ~om my. provil;tce of ~~r 
only, for the whole requirement of all the railways In India'., ~er 
po~ that was mentioned is the allian~. We Muhammadans ,are .dy 
~ have holy alliances with all the inhabitants of India. We are ready 
to have an alliance with our Sikh friends, an alliance with the depressed 
'('1 asses an alliance with our Hindu friends and an alliance with all the' 
other ~mmunities of our Mother country. I am thankful to all the 
Honourable Members who have sympathised with my motion and at " 
least agreed that our repr.esentation in the SI '-'ordinate and in the 
gazetted grades is quite inadequate and insu1J:iment, though one or two 
Memb~ may not know the meaning of the words "adequate" and 
"inadequate", I will advise them to consult dictionaries for the meaning 
of these words. 

I assure my fI"iend Mr. Hayman that all the figures quoted by me 
are supported by the Railway Administration Reports for 1929-30 and 
1930-31, and if he has got nny doubts about any figures I can quote pages 
and volumes to him. I do not want to waste the time of the House 
by repeating the SaIne figures with authority now. But my Honourable 
friends would have marked that when I interrupted my Honourable 
friend Mr. Hayman and I stated the pages of the Railway Report for 
1929-30 my friend took shelter under the words "temporary job". 

I want to say just one or two words more. I am sorry that my 
friend did not reply tQ the point that I emphasized four time~nce in 
my speech, twice in the speech of my friend Mr. Hayman and e fourth 
time when he finished his speech, that our percentage in SP!te of so 
many promises was reduced by ·11 per cent. When he finished his 
speech, I drew his attention to that point. On page 48 he will find that 
our percentage has gone down and this percentage was before the eco-
nomy campaign. His statement that it was after economy campaign 
is incorrect. 

I said in the beginning of my speech that so many promises are mad~ 
every year and there will be another promise this year also. He did as 
I thought. Here I may quote one Urdu proverb: 

"Yaqin "nke todde per komtJ PtJrl!1tJ. 
Y M dcinilta dhoka to khafltJ PtJrsgtJ." 

• 

That means, "I will have to trust her promises and deceive myself know-
ingly once more". Now, Sir,' ~fter the assurance given by my Honour-
able friend, with the permission vf the House, I wish to withdraw my 
motion.. . 

The motion was, by leave of the Assembly, withdrawn. 

~'he Assembly then adjourned til~ Eleven of !he Clock on Wednesday, 
the 2nd March, 1932. " 

.. 
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